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1.

qq 1
qrHT

(1)  "fera 7 o) wade - =9 fRat # g qeer siv "mE (Saten s yeeh) At

2019 FgT ST ThaT 2

(@)

T At 93 Trstas @ qardt i ARt STy ST I ST, THEROT, HAT T $ET &

wfaet Saet st geaTet #1 vt Reifa w7 g

3)

T Tt ® sifaw werera &t At & yged g qAT "@TEr FOET AT A g dfaw w6

ATEE & 7w 180 2T F T 1 Sast a1 1 Spers &, At & aff susei 1 squres #341 grm)

2. gfwmamd: (1) =9 AFIET §, ST T TET T Ao q9T dAUTerd 7 8-

1.

2.

10.

11.

‘gfafAaw & arer qram siv awE afaf=y, 2006 (2006 F1 34) sE 2

Ffda 4% & a2 gear T afda ¢ S i oF Gsee aeqar it € ghreat 2, 99 & a2
&= 4.1 (8) # fAfdte AT Srafeiyr AUaATSH % AT=T 21|

“¥ 4 dgax [ & o [ty afywg g, SeE dewo £ FET sEeasti F siata 39 &ty i

THTTH T Hohe THAAT ¢ TS I I¢IT8 T aTg ST a1 T3 8T 39 faferse orarsi #r
F9TT T otk forT seger sroram srrerer ara fohw o g1 s Aty 3 are off =mer ama ST

forT weferd g ahaT 8, Ui ST I[OTdT FH BT Tl g
“Fry g & ag @ atvg B, N8 v @ e avq/are & g\ @ gn
“Ieared it faf @ 3 [ty sifenm &, 579 g sfeatea some 9= s

“Gfhwr f el o 3z oty afwm g, ™e Tt 1 9 soe #7139 g | e o o e
Sqd: ag =T ST
“EHEE” T FECA AT FAT FT STTE 37T e qeas 92 GLIadT 3T J=41 ATHIT 2

TATARL, Feddl AT THAA-S[ordT FeATel § ITIRT o o0 @rer At g, el @ &l q2d 999 &
forT a2 ST )

“I=F 99T, TH, 999 (TH.06.UH.UH.) Q1" & 98 THehd QT ScaTe Ai9d g, Soed dqa 347
HAAT 219 FET FATAT (AT TAT T AT FILAH S=9 qTAT | il T T9eehl o T0d /9 2q9
BId & o ScaTe § ot 9Tt &7 Soit 71 (keal) Fe Ho1t o 10 T o | FF TTAT S0 Hel @l Soft
FA HoAT 6 1 TTAAT T @ A5l SALAT, AT IHH ST THT AT AISTT A [AAFHT 61 FATEAL-
1 % fafga "ursi & sfaes g 8

“fAg T 12 ATg F SATIF W FT T=AT AT B

“qEferr” F 3¢ forfaa, Tiaa erorar i aredt ATy g, ST @ & o 9T dha gl erorar o
T % T Tatda fhar smo, o saeht fasht srerat Ao it agrar 3 areft At enfaer 2n
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12. < ST FAAT “HIS AT AT “AY G&AT” T oG T A1Ud TgaTd T ag = ATy g, 5
TSN, AT ST < o e 597 gran 8, foms ager ag “wrfer dear” srueEr i "@ear” sear
‘g HEAT” SfRa gt g, ToTaeh ATeay & Wrer o IcuTed Si¥ fAraur T S @i ST 996

13. “qg-THIE Tpor” & ag Tohsr AfoSa g, S qwme A orar i v & =@ 3w & &1 a7 afgw
HT-STT TehoTa g AAAT A N1 THRISAT BT, ST AT-ITAT THISAT | AAAT Tohol o &  THT €T
# e fasht & forw eerfaa gt siw st 6 7 g

14, “N-GIY GTEF” T T I ST &, ST STHFAT 1 ey Taeht gq aor Fohu s o o smerfra 92t
BTl UH & | @I UF &l 1L HT 2MAT &, Ta-Thslag gIal § SATaT qgl gl &, ¥ FHE &
ST % AT ST T Seeenor Trafatert & foro sworfaa grar 8

15. “HIETgIR’ | a8 @ aeq AT &, S Fls A9 St AIaT SAET Fle 33 grav g, oras 7ed,
Fte, IS TIHT F STTaT THAT SHa eF2raT Fohelt 990 § F 372 oTora ITTe iee gid 8, g forad
T, TY IS, TS TTAT HIH STAAT FILATST HIH ST Aersh HIT T Tl gravl

16. “YFS/aTE" & a8 @ SFe aia, arad, 9, fea, 3w, Fa, I, e, a, S, {7 ey v
o =St AT & S e =T o= T 1 St 2

17. "R MG A (ARF. Q)" F AETT S0 3T I qeal hl ag AT AT &, S 397 6 A
T TATE =T IATT TG o ToIT 7= Il 2|

feoqufy : == BT F vy F e s St F o i uw e se fRen-fAdent § few oo we
AN g1 FReT T qcd AT ATA T oS T IS 7 g UY wew/Seeq, A, faem-fAgen #
fa T =T AT BT

18. “qd-FFsree @ ¥ 97 @ AT €, oE el ff we % T # 39 ye T 9w & sed
TATHIAT FT I B2 BT T TEAT ST Foh A ST ITATEAT [ o367 F o 737 grar gl
feoqeft : =7 AT H =t @7 T 9% A0, I [E@-Tesras @rer aEq AT Tohsl HIAT ST

19. “wo@ wadf 49« § gTF/ TR T A AT AT €, o wafea R S srerar weqa R s
ST fRE@TaT ST A9aT 9 I9H 9T @r avq & Yae, S sraar w7 i q S =t
AAEATAT o AN STHIFAT FILT AT ST LA STAAT HATAT 2l

20. “g&T dF" sTuET 'gaEeT A ° F G fWud €, ST S99 e7d @t F S & o s
IIATHT T TahT o forw swerfara i

21. "q% IYFRT F* 94 "quriy” T ag fAfr s 8, e swaq d=or staearelt  siavg squtag
srater it TaTfy 1 Toha Aerar 8 o e a1e soame qefea 98t 7 "ehar € iY@ i /I
ITANT o TorT = srorar featea a8t G S aedar

22. "QITRTRIL” & 3 faf=dT & qRaiud AETer FT SSH @Te 61 Hls aeq ArH9d 2
(2) TR YAFT A iAo, i Afetaaw, Rt st 39 stavia aq fAfaat § afarfue,

Fv AT ersat SfiT ATY=ARAT | Fgr A9 O, S I forw swwer: srta=aw, =t suar fAfFaa § fBfea
Bl
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3. TE.TH.UH. 0.3 ATt % Thamaaq/zadl samedr 9 3o g el GHedT 7 AT F29
forT 7€ SAiefer TorTett T FT TRt 2

T — 2
AafeiT
4, g3 F¥ree @rer garet f dAafenr
4.1 9T 9ETY .-
1) ST T& AT AL 7 2T, TAF 9 Tehofaq T 92 34 (A T8 6 Sfavd suterd gaem
FTAT AT AT ZRT

2) Torelt @ SouTe T St srerat e TRt o et o wrew @ o= o ww 3 AR |
fRd waet T AT TTATy ITHEFAT Fl Fohl § 09 ITFd ATeqH | IqAsd Fars SITu|

3) TF ThSTaE G Al [l oad 9% AT et watet § et vEt Of & Steataa sremEm
SEQA A5l HAT SITUAT ST 379, ATHa S72aT F9equl g1 or2rar o 39 a0 & "ae # faredt off w1
TAT THATT ITTT B T THATIAT Bl

4) e ¥ fofea, qie, srEt 3 =9 § yeqd FrE gEar srrar e gie & S aendt
&, F9rd T ag == fafaemt i srvemsi & wfage 7 80

5) = ARl Sfawd <eaet 9 e = F FEeer Susit § serer gaanr o # F4 |

g
T A T Tgl Sfeatad #rs ord =0 AIH % auq Tuferd 9TuT & SATdiad Rl 3T ATIT %
T 7 Raria wE Fh:

g ag | o6 Ut fareY s Aot # & TS e dEe a7 Sush At B § & v gEer F A wwl
BN

6) TF ThsTeE T U A T TR AR SATUAT 3 98 e & (T 7 g 970

7) gErE AT 5T &F AT STFeATelt & Fava Jdel @l qAYT T, FHE, TE 1 T,
F9AA, AT ST ITHEAT H o107 g 2|

8) TRt ToheT & TUT AT 9T SATAT Y9< B9 AT UAT &T9F J9aT LI GadT fat & o
watda foro s ox 39 uw 3 |t = g S SR a2 gt sraterd g ey 99 Ste T UHT e st
Ta¥ qreEeft 1 3% TeRst(STT) T SOy UF STgl 9T 4T Y9 | & AT 8 T S ol

feoqoft : = @ %y F U R gER ThTeAT AT ag-ThE GRS F wwer § A fAfat
AT STUTETT AT & TFd HH F FHH Uk Gadl SHhIs Al Aad FeIA 2l
4.2 Qi svemd.- BTy 4.1 § BT amrer sverst & afafeaa vos & F 9 1w Retotea
AT T 2, S -

1) QT T AT : G AT & Tohol o @I ol Tal Thid o7 AT 2T AUl

F)  NE HIS G, G AT ST AEE ATAIH, 2006 F HAT qT @TH HLAT AT
a1 fafaeet & siava el TE fEfore sfRer @ees § sfeafea g s s
TEAT ST Zrat 21, a7 399 {0 10 91 T TR 36 S|
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@)

AT Fls A19 [AfEa 7 g 9% TR amT= ToraT s 9T T SIART FRAT ST

AAAT IAF AT GT T TGl T a7+ arer fFawor grm zas afafiag sa 1w
STasHT”, HET, “FE FAAT T A AT g1 qHhaT 2

2) el it AL 1 THA ToF a1 @I Dl GISHL AT T FHSHT 6l GAT [Aeterrad i &

& STU-
) Tereahl T g1 1 ITLFT ST0F, T “Haew/daehi ff a1, 2l
g) AT H IUTE H TS HHSHT % ATH IHF ICATET % TG0 ATT AT qaad, Set off
TR 21, % AT HHedl & Jallel w9 9 &0 ST
) forelt wrer ® et ATt sroraT sew waeet, SWH wTer ggarsT uerd e U o, F
ITANT F TS H15 GF 1 F79 % 0 agqieq /& § 9 =y
HEATST TaTY 1 Fehi T AT H T a1 ST
) Terehl T AT | T 6 (ATUse ATHT FHT TN AT ST
i Hetera Aot § o Aty wEeat & foru Aeferfera goft ofrd=it w1 ST R
w uft &7 9197 guft o
.
1. | @ aaefd a9 G I f39re 7 71 337 ST, 7257 T A A,
HITReAT T O AT
2. | @T gAedid a4|r FAEATT T H e FT A (AaTUEL T aedtd
FHAT, TS ISIA A I, ST ZTES TSI ghd deT,
AR i 39T 9, T97 [ 397 8, a9eatd
71 ¥ fear smw
3. | T F91 H GSHL T TH1/AA FET % I &7 9 {577 sy
4. | i, TETEtE w9 & YT wiet B A | 0
5. | A TRET ST G T HEEE gid 1Y qIGAT
AT it G TITaAt; T UH @re iy
et ST yegia & At 7 yorfaat
AT 7 2T
6. | W\ & feft ser mrer T wEew g e At | /i % S| i A e s
TERTY o HIH; 99 UH @I i AT 37T
wegfa & foelY w7 faore 1 garer a8
7. | 9 AT O A F T e @ A | T

Teresh e 9T Tt hTY & IR 99 UH
T ¥ AR S yeqia & Freft oehie e
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T ZATAT 7 2T
8. | |t WA ST FTHE ¥ I+ Aed TETAT A e qeaT e wEren /A, 9 o
EERECEE]
9. =1 9 % o Mg sy F Iomea w fow | mwaw
T aT TR % Miw et ATt
10. | ST SFECIST 3T SIS A IgIEse SELCHAN RGP EIRKCAN
11. | FHT T & GRS QTERAT
12. | =+ft we % FEfve FHTe
13. | ¥, T ST TR Fr g AT FeT
14. | =¥t freefora wa/atesat ForeeforT wa/aestt
15. | AT T F T 3T FaA g F AT g | T 319 T&T (FT ST FJqET S0)
ITITE
16. | gt i, T o, FrT 9T, Fr A 6, | P ord ward
FIHT TS (W IA/LET)
17. | =¥t fere [EEuin]
18. | &t @fat 3w oy I CIEE ]

T) TS THeT I AT ATIF Foeh] FT IcATE gI IT ol Hf TAT § UH GRS ToHHh
T TET ® T H HTTOT T AT, T 6 Ld 918 FHI65F | AT (FeAHT AqEN) F

HALMGl HH & Fochl Hl gAT &f ST,

Ui AR TEeE F QT F 5% T FH g U GT qgAT TSTA Fl GIEdh
TEEHT BT AT FLA il AFLTRAT AGT &

TG TAST ST % ®7 H A7q AAfortad ssehi o w8 ‘o
(TSI oo HT ATH) JFT =0T AT ST

(i) TCATET ITT; TAT g, A%, ST, STe, THA g AAAT Iqeh! Hhe T&6d T

W%EGCCIIE;

(if) FETIRAA ¥ I 3T,

(i) T ST T IS,
iv) 3T 3fiT 3= ITE;
V) A=l HiY Ao IS,

vi)  HHETEI 3T 3% SIS,

(
(
(Vi) TR, T 3T IAH IS,
(
(

viii) 10 TR/ srerat Tae srfare "ewree
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A <hl TSI ¢ SHIYNT 7

3)

)

ST STer 1 et it A1 § =iua Bar S, far g st o=t G dees w1
ST BT, TAT AR AR H AT A9 S, (2T T2ar 1, T 30 Toeht o g4
T Y weRTe =t AT S

T IATEA & I aTeqd o AAaT 7T aroasfier Heeant &l TIud Hed Hf
AFTITHAT A5 &

wiq ag ft B Astehisa srerar wafaa @, g ot stese e 9= gar 2,
F ATHS | TR qAEEied QT % "eed W orar oraad, st off Rufy g, %
AT FH | FAUT T ATV ST I A1 "G 6 Haell & AqHE a1 T ST

U ITATEA  HFed A¥gfh gl

=T AT A=A F ¥ § 99 T G & TAF Gohe I GT 6 Icqed & q97

TFT Feeahi (e Saehi Toar J9eani sl ATt digd) T Jiaerd =J1ud gl Ji —

) orsat sroraT == sToraT UTHN F AIEAW F AFA 9T VI THeh hl HISal I
Tt foam = g srerar

(if) UHT ToeF QT o A9 § T I, T QT FT AT Tohe Fd & (o7 Jiard
2T 3T ITATFAT ITF GTT H g il A9 T 2, ATa UH Toeeh hil qAT hiY
YU F g9 o STATFAT [ GH TTaT 96T gl
g T AT T UHT Srwere i 99 sraedhar dgl g, S —

(i) Tereeh qATART ATYFART F T H TFT TEATA AT STT- et 2t

(i) ST % A9 § Hoeh AIaT7 Gl it AT FT gaTaT 2f, e UF gar o
ITATHIT T IS GH STAAT GTET T G STAAT IH UL G o6 AL & q § FHle
TAT AT T 9, FFI16 @I FT AAT FAqT a7 FTaT 39 WA
IaTal & T Fa % oo i Scamet § "t i 9w § s|e A
HAFLTF Tl grarl

(i)  “Ee W AYAER 3 Faw aw st g, FEm Wy g@eest o 39
ICITET F HTH T FIShe foAH AT dered g 92 9o o Sar g;

(iv) TRt @ & fore =w fafaet & sfava &t suey g

(v)  ST¥Edr & gEAr o7 ST F O o gHEE A A s
e faT T 2

TIYor G-

(%)

= FARTHT % T & o, Trer &1 T TS STHEFAT R0 Gre 6 T Jaet
TUTEHAT % AT § SAERRT 47 g 37 Aeeried qiesrams an] g

(i) OERT F gt WEEEES (ES, BN Tle) #iY STEdeIEe
(|TE2TST, RIS, AFarst Tearfa) sIfada 8

(i) AT H FA FAT AT g, oAH FEpRieT e, dEr=gies e,
Tiferse=getes e i 29 T ot g1
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(%)
@)

@

(%)

“Fegfes e § =ad dievied T v AT 2l
“TATEeE He” ¥ uh O =ao die gt aEhty e st
2l

“qiframa=geies hee” ¥ FfE-fm Morseia-artaa o« aie
FHIT TF AT 2

T e F TG 99T § AASAa=gLieT ST qifeeaa=giies
THT ¥l F TENO T AL F o A-THLTHT Fe-FhTe o
TIA IS AT ATHAT &, ST FF § FF TH (WATSAT 9 F q108d
CREL

(i) MR YO | A FrETgrese TioHT AT §, Forreht sgetiweor ey 3 7
FH AL, S AT AT S AT H AT TrATIH G ST ATHeT Tl
ATl ST Yo fAe & & ua a7 stfee & w3 gid

()

GT H ITHds €T F 977 ST 9T QT Fraigrege T, ST
w7 |,

(@) Fraigrzse Tz, ST Aifds, Tesredl 96T TaEEs qread
F=A1 G AT & 9o 21

(/) T FrETgESe TifemT

(iv) ‘0T T T AR F ok 6 «T § A9 q¥ T GAT A4 ATAT 98 Tard

At &, 5

(F) T AT E; FATAT

(@) AT T g G &7 sy shaq % o0 araers grar g
ERENI

@m R w= i F aafe Se-EmEteE sar afie w=eT det

Tfede g1 ST

IR fAarfae, =@fAs @i «tor e, A FEieEse, 749, W9, §6

gfaeemdt ST gaH ° feft v F gafea g g srerar s
TeF 2 2l

SaeT 9T IeITE & Tid 100 I7 3r=rar 100 .50, i =7k =7f~% = forw wia &7 2000
5.5 eI, 67 IT F 94T, 22 IT H§gH J49T 2 IT 219 e, 50 7 foars ot o s
2000 e gre HIRAW (5 7o FHF) Fl AFLIFAT % AL IT AR AqeiTed
AW AW § 9fd 90" I oqq AEEE dael quw gEar & ST, e
fwferfera et gi-
(i) Fart | (5.%);

(if) Fretorfera & armm

()
(=)

TIE (A);

FATEIESE ST AT (IT);
T FHT (A7), F=AIEE T (I), 2 e (IT) S wrerEr (),
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(M)

(iif)

(iv)

i d=geT e R T Fe AT AT AGA T H SATE ®
w7 § =TT T AT THAT B
() T (AR FARTEE)(I);

gt gl [AeToel oY @A & daer § iferhr g&ar < S, 39 #Hed
EERER IR LR IS e

T AT & I § qIH % o7 @rer 6 908 (A7) Fqar fwepierer ()
H AT % ot IO T ATT oY T st 92t St Jear oA g

FYIFTOT: VILET AAAT TLET qI2S)” | ATYAT ¢ @I il g2 a1%
IR € F @IS AT aTel AT ATaGT A1 dAqe 9 TRaTioa g1 siT o
Hiedt zorredi § =raq it STt g1 396 STfaferd =8 |Ter o e SUgEd
A =] AT, TAT AT 0 T, GTET G 0l F50A, FT A0S 6 & H A
=red fohaT ST |eRaT gl

Feferaa SforT & ATl § IO =97 a1 Taeds Tal g

FIT T F o @rer, I seudret, YR, g fosht Tt uT aae
ST AT @I AT ITHIFAT HT T HAT F (o7 TIT @I % & F 9009
ST 9Tl T

T TITH TATT /AT ITAFATAT 67 "rer foreft 3 forg s9m0 10 =@ ey, 7o
gAaTsi, e feerarett grT a= T @,

TR TISASFETT ATSHTRNT F ST A AT GT FHTUATET AT T @ FTeqat
T T HeeT FEAAT IREAHT o H T, ST ST 6 T ST I I
IqASH FATS SITUIT|

TF HHeh ATl G, S M6, [, TG, FATA, I,

TohSTa s dTSIl IedTE, S TSIl 6 3T Fissrat, I a3at |Jiei, 3 &Y
TSI /|

FATMT AT TT I ST TITE AT ITAT 0 ST 9 I04Fd 3Tl 92
T AT ST R

AT T AT qIUH Tt T ATAT & AT | IS il AT A7 srafe I
et ot F8 =T T & ATIRAH 7T 6 10 T 0d FH TF e Rl

IO deal T TIhe |

(i)

FS FT g Sfeatea it ST arett ot dr qrar AeEfeteg aieas
TEHT T YA Hieh GIEaTerd i ST

(F) E0 1 A EECEA 4 5 /T
(@)  urfergte, Tifeare F gea 2 A
(m  uifeta 0 fr. ¥/
(%) T 4 T /AT

&) 9T 9 .3/
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)

(=)

() TR (TAAT) 7 AT
@ T 3 Fr.FAm

(i) TET w7 IREAT - AT A FATE AT AT AT T AT FT A
FRaferiaT g % sem o fhar s
T = F Kjeldahl ATze=e x 6.25 (3% Fsiaeea: g e o foe
Teh 7 )

T FAAT T HISAATEA £ AT ETEherd da¥ (Si.ams. 8. 0A) F &9 § afafvr
=7 # ot &t S Ty g

el @I &l G T g0 saterg fafegd OfT & 92ET 7 g1 a8t qae=
T o TS IO AT /AT Heleh| Gareft AT AT &1 S0

(4) ATHIER FTAT HIETGR F Gag & gaT.-
(F) TR F HAeH, SAH T agdsT ey, THERL SgraE arar qTee §, F Tiw

T ¥ TR T AR 390 % forw = Matfa s G o o1 wie fr ==
AT AT ATTUT BT TATF H FTIT T 6T AIEATSA AT a9 § JT3 37 T AT 2,
ST =1 S e fAfAae 4.2(4) () # steafua aroft § @R gaaw aes &
FH T gi, ST T {1 gertaT @ 8

T O @1 a5 # AEER & ®7 § Had ST gl, IaaT IcA1aF, AT
e erorar foendT =9 SierT it SOOI STET Wi o ATA T & 9T gl

EIEGEUI

(@) O g 6 THcHl S GTe qgdsT TaT THERL HgaE AIHAT ATHe g, ATl
T % Yo Tohet 92 29 JAe & foro A fAfde wdie ofiw @1 e % =7 & =
FTOUIT 7 F9TH o o0 2T 7o IcTe ATRTETe 81 e g€ T il 3eATsd & a9 § g<
T | w1 B 2y siw sy qerd At 4.2(4)((m) # steatug aroft #§ A
IATH TS & FH T 2, SrET o A= geriar = g
ERURSlS
()  STTERTETE/HTETET AR AT 9759
| TERIETH | FAFAMA A | B R TAF qEOTHR | 9 A TAF o F
4. A%, a9 9.9 H e, A | I arse, Rt d | e age, wd E
1. | 100 7® 3 25 6
2. 100 & 500 T 4 3.5 8
3. 500 & 2500 T 6 5 12
4, 2500 ¥ stfer 8 7 16




[ R II-EvE 4] HRA R TSI : SAHTYROT 11

©®)

(6)

(F)  HEF ITENT * o 7 swerfaa =rer aradt F o Tohet 97 A= AT vdw '  H
TH AT ¥ IO BT T FTel [ AT SASeATSA AT a9 § Tl TN HIE 6 & |
Bt o &t it et fafaaw 4.2(4)(n) # sfeatua amoft & fafea =maw ar=s 4
FH A g, ST {3 J = qerTar 14T 8

X

() S =w e § Susy g, oThe seET AR e} ST GRre, oo
S oY oft Jreaw & ool § T &9 & Y67 & S

T T TohoT o THE TEeT 99 I IcqTE o ATH FIAT F1€ ATH  {oogd (Hae aadia
TFITSE | @ =7 7 Tetdq Fhar srom

AfRTw 4.2(4)(F) =T 4.2(4)(T) F ITGH GIAS T, Tholag T I, FEAFET I,
TehTgelt T drasil, 39 34, T TTSS FUET 988 9T AN Aol givl
Qe 9ga1sd qarat daeft S9or.-

GT HgATST TGTAT it YA ges Aot o faferse am() srrar e siaesda dedisme
TEia F vy Fifva BT ST, S 5 e g ST "eE (ST STTe 9THE ST 're

TeasT) fafam, 2011 f deesi £ =01 & AT g1

(F) o aTe § 9T R o AT (W ST "4T9E Y @rer wgarsy) R, 2011
& fafeTw 3.3.1(1) & AA ATl ATIT STl S0, 3HE a1 § Hoehl ol AT
H =TT T ST, 99
i) FOH GATHHT ATHRIAT F AT § AT HT A AT =10 647 ST,

i) TThTde FATHRTT AT ATAT 390 G597 AT F AHA § AT AT
Soft Jr =fue B sroem

ATH S 9T 9.~

(F) G U AT A HT A0 A QT Tq7 AT ICAEH, Tt SAqar aea, Sl A
feurfa g, afe sremT-sremt womai o 2F, @ifug o Sl o & ager 3a At e,
S IeATEE AAET “IeaTe et (TR et e fRw S

(@) e aTer awq % ad ¥ AETad gid 9Y 99 @R % Tohel 98 AT H 39 ATATaE
T AT S 2T I4qT7 AT 2

T A T 9T ¥ areY Icfed T @ A & 9 § 9% J94T Jaaes U
ST T Rt § UHET @1 a5 % Uohsl o oo 9¥ 39 @I 9€q 6 J <90 T 719 {7
ATATAT T ATH 3T T TAT 31 AT § I 0T T FTqeAaal TET HT A9 {7
T AT | T S
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)

8

C)

(10)

(®)  rfafFad F e TE.TH.UE.0AE AR S ATE §eAT 9T GOl & ddd IY
IR TSI o 3 % faodia o7 | &3 Sy, 74w

. =

Lic. No. XXXXXXXXXXXX

(@) g THRTAT % 9T B U, UH . UH T AR ST FTS ATk T ATgE qeAr gafoa
T ST T8 ATAAT ICATE & HF ICAET hf dg THISAT Hl ATSEHH HE&AT AT
afsta i STt

(M) AATIAT GTN IcaTal F HTH H SATAS o799 ATH T 99 F 97 UF. U . UH. T3S
SR AT ATSE T TedT Tafdha Hem

(F)  TIF GT FETT 39 997 IRE § AT aStenr/Arsa gear, sSHr ft
2T, TafeTa T, T AT T FSTOT, TEenRoT, faraeor storar feshy grdt gn arr &1
FTE ITTAFHTOT GIRT THI-H0 9 [Heia o= =1 off J=fdaq Fam)

(F)  UFTIEH GHL T T GTH o A a7 aTed, Tagd ITHT0 9¢ aSt e ur/dATs a9
T (ST fRufa gn) gn | & | wigwer g awg-awy 9w [Rgiha s
T oft watda gn

(@) T T R SE e # 29 AR i aeEn-l § &fEa e & ot G

SITUAT| U TH. UH. T3S HT-90T 92 o0 10 [T % oqae Gl o arer &
for oft e f3fea % Tordht 2

e 7T, gae Ol ge o Feeay e et fHavor fafes am- fAsm srferfaem,
2009 (2010 T 1) 3% IF T a1 7w F qE™ gl

afdAeRT i 1gam.-

SET T GT FEAT AAET hIS HEAT &7 T {eqT =TT 6T ST

INREIEC T

(F) T U “IaTed FAT FioRr &t Aty s “wwrfa ffYaw agae [ty &

ST FoT Ufee srerat srfafiad 9=t & ®9 § "9 09 agav et € &
ST TRt B
(@) STATEA AT THST/HATH/TF Sga</H T@ dga¥ e Sl =uo i G Hergar
g
(i) 3 WET T Y A= e AT et F orr DD/MM/YY TET T T
LT gU fad, wTg ofT aw; i wEe 7 srfer 6 W Aty aver IquTal &
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orT wgaT 9w Ay, foar wre o 1o gifers w9 & =@ B s, fEr
THF o AT a2 A0 § 37 SAT0AT T |ierarar<i (77 ¥ F9 d7g & Tgo
A9 397) =T ST FRAT AT FRaT 2

@@ =tz [t f SJear dewor & Gt e seeer 9w [Adw g 9 et eerer 9w

Fgav fafyr & sfafRe=a d@e uw a@rer % weror it Gt @or seeer £ oo i
STl FfE srEede g a1 O Giad & a1g it wereor sraeerd ot Afdee Y S aendt

2l
(@ == e & G s ¥ g g ot Caarfa [f w w9 Meefofea % oo
HAFLTF Tl g
(i) AT AZT T qTST FA 30T Fqewat, g S, FTar 7 74T g1 srora =it
TRTT IUATHT AT 747 2,
(i) BT AT F
(i)  SAFAIATTHTE 10% AT STIAF Tehlge a1 Tohlget 17 STa ¥,
(iv) T,

(v) Ffdreata fover;
(vi) SR s F o e I @Em,
(vii) BT 9T,
(viii) =LA
() “SuTad srerar Gt iy [t s et fatdyas sgaw [ty @ uw s v
Ty 2= Ul
(@)  TIRATEAIRFA/AT FEr JRE § 99" U dF AreE 9T Ogearad fit Aty eiw
T =g e ST
(11)  sATRAT ET=r 9=TEt & forg 9 9 %7 919.-
(F) AT § AT G TETS F AT I IHh A <97 FHT AT = A S
(@) & @re H TEeRr Bl g g # g, Sew s wta § awera g1 Sy, ar
AR & T o forw SRt <or &1 §oF 397 ATHT STTUAT)
(12) 7T ¥ fAder-
(F) @ 3T STANT FEATHT FAT AT STl TATEST 3T AT 6l 312 F U G+

foro R3ert & sraearsar g1, T 9T ITANT F [A=er, STt AN 2 a5t e ated,
errterer foR ST (SaTeeor * forg ‘eres F & ST @)

5. W@ Y& 4.~ (1) =7 A= % a1 sruterd TAT Torsl STET 8T & THE a9l 9 9 &1 S0 3fiT
Ut AT FAatoteg &9 & < 5 awd 2, -

(F) & AT UF S v A & S
Ao
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(@)

(2)

3)
ATAT 2

TE-qiad AT TF S UF q79 & A0, 37

AT FAAT STAAT ST TAAT T9 od 7 2T, IH el 7 T 92 TF 91 F&3m ;o
TE W4 4 T 8- W v G A7 4 Mt & w79 9

()

(=)

()
(=)

ATATHRTL Tohol oF AT § I I & a7 U GohsT & J7f it 4TS 3T FISTS &+
ATATH T

TATHRTL AT TAATH, T AT TATH, SSTHIT AT FSTH ThoT F ATHA | T
TS & Tl UH ool & O 7 SATS S aiefer F =reie a9,
srer foreft strepfar o Soht o wTHer ® ool o ol el &1 T 19 Wi o

T T HET e STAaT FH &TAT aTe] ool o AT H T T&9T T9eT Tehol | T&{T
H ST IS AT o7 &f T g 31T 39 T A [AFHT & i sTuferd =T 2il

== fAfAgwt % siavia wE Jeet 09e 97 qutea ofF s aut & SaAre Aetertea areeft &

qToofi-1

.

EECREUREE R LT s &l qut it <aw s, A §

AH AT | iy, G areraT & o Rl
ALY

100 &. 92 T

2

100 5. 912 7 erferer 2w 500 o.#12 9%

500 & #¥2 T orfd =iz 2500 &.H12 T

BN =

2500 H.172 7 srfere

|| N| -~

4
6
8

g I % g vee iWe 9w faer aw i =S, geer T gog, aarta i & st 9 9@

AT AT ‘T dgax Aty (gt st @) 2Y) 7 Feen? FHaw foavon F forg srtferg s siw/srerar avf w1
arest fafees aro-fEam srfafaaw, 2009 (2010 #7 1) T 9 data a9 A=Wl F a2l

T T2 SR T T serar s T ASTE I SATs & UH-fAgs § 79 9 &, W T8 TWE % 17
AT, | TF | 3 AT § AR el g
O & FFE AT T Rt gEaT AT A S

(4)

(%)
(@)

()

T FT ATH;

ITTATETE. STTET WIATET % AT § S,

AeaferfaT a9 % SIE e, .0 AT 9 a0 e, S99 39T,
=i e, foas ol e sie Srfeaw steram:
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(=)

Mote: Calculated based onreference daily energy intake value of 2000 kcal;

>
Calories

400

20 g

Fat*

58

23 bp

.
T Saturated

0lg

}Parti

}_Partz

Mote: Calculated baszed on reference daily energy intake value of 2000 kcal;

*:Excessiveintake of these ingredients through any food can be

harmfyl to health.

a1

AT 2:

afd T S, A F9T, 209 e, s WY e o "teaw i
HTAT =0 FaT &
A ST T i o widerd (%) sferare Y = Fear g, 99 fF
R 4.2(3)(@) ® swafaa gl
T O AT FHot w1 (keal) 100 71/100 .+t Seare gmer &1 7 F1 o1 (keal) F
10 e ora & srfersk g a%; i %e %1 ot |41 (keal) 100 71/100 .=t Seare
T & T T Fot (keal) F 1 wid o & rferw g a%; sfT 100 am8/100 far=ft
ICIE GIXT HqA 9T AT HISAT 9T ATLAT-| 7 AT Ta=iaT 7 7 AfeF g
T VIS qET, AT ST FAU (TH.UF.UH.UH) @I % T9E aqdl & sqtd A
FerTy ST, ST foh = gt 4T

Calories Saturated
Fat
400
5B
20 04 23 %

Sodium

60 mg

feoquft |: 3o 1 3 sotie § e 1w faada 41 % gy et fFar s g
T A AT, ST ST A9 (AU, TH,UH) G % qI0F qedl & sAlh

T AT’ IS o (o7 TTEHHT AT | ATHT ge HFTa g

Tw-HiT %<
=4 A =T  stqamed it [t & erofiq 1 99 & o A= 5 (4) (1) & 9=2d FATET AT S
= fafaasit F srqarer it fafsr & v ad are STFE AT HI* STHT S| AT 711 T 30%
= oAt % srqorers 1 fafr & v ad ame S THT TIT* STHT AAHAT A F 15%
=4 At & s f [ty & S o 9 STH T {TT*
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“Ters Y o, =i\ The # forw @ Ry 5 % su-RfFaw 4 % @< (7)) °§ qur
TqITH i §qq 767  forw 7a7 == ARt fiv sreet-1 § &)

o, fafEa saeftaT w1+ siw 39 fharrasw & oo auer-dar Gt s st
U G WTFErReor grer sonfara ot v S Fedt gl

g Tg | T -l @ R Afei/eeE A T T | g 2l
i ag ot 6 9fS oo 80 3.5 7% Tt a7 arer fiavs F [ FiET 7 ge

2l
Ui TE AT AT T IcTe § qI9F I 6 7 g I ITAFd TUh qca/dacdi w
ST T FATIT STTAT ST A1 2

(5)  “ArfersTET STUTRl” it U, U, UH.UH Aot & forg Mereadt Avft % sraeiET 719 A i

(6) =T WfErEwTor |t & AR saeurst § Ao FHeaa w2 Jerar g9ug-a97 9w 391
FITST TOTeAT oft sy 7 Faclt 2

(7) ot e T @ gerd a9 aror A § GTE-uT T T aredl & 97§ 9rer
ITFErReoT gTRT FHF-997 9 fatgd Ofa @ "o watda o smo/femamn s

(8)  TEX WTTEROT UTF qeal i SThTeienT, SEd Tt storar fhet |rer Icar &t S| 719
et wfrafera g, o aT< | e stfere fRem-fAder S & ahdT 2l

(9) TUHUE.UH.UH. GT IcuTe AT ft 7 ¥ =41 & forg e 7 e S
6. e g

(1) hores @ § o -1V # fafga waes siw/eraar agaisy uard g9 9¥ 39 JEd I 9
& & =AIiua fBFRar S et I Fr swem 9ied gu erarsh/ SqEn-1V # fAfea Erfere st % forg ot
AT et & Ares 3 0. d ¥ w9 9 2

(2)  @rer ariAeRer Rt e sie/sreraT aEArST qaTHt i w9 AIuT § THA-GHT 9T T,
fa=rae srorar IRae FT gt g
7. Ffaa dAqfei T srdemai @ ge

(1) Tl FT Fqer &7 100 39 HEHeT § AF19F g T2 IHb Aae H doeadhi Hl g1, (L
FTIOTT, SAATAE T A7 3T T TAT S ST o [Ha9T il STTerslt § ge grft, Tg T TAATY ag-qAe Tehslt
g7 & 10

(2)  draet ¥ foafora g= Iearat & ATHer # AfR Srae w1 qF: 3wt srera Rt srerfaa grar
Tereaht it AT Aot STAAT F e gRiT, Tiq e U Aam 4.2(3) # fafgd aroer waeft gEen & St

(38) AT fad | AT WS AT ATl G & HIHA | Teholaq @I T & oq 9L IodTad

=¥ T 7 Iorg LA AT AFTF gl ¢, T ScATah ATAT T I8 el 9L FHIH/TH T A
T I Tl
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(4) T EAA & O G =T F 6 §, S99 gledl § AaT 9T qia9 el AT heddl

AT TAATEAT ATAT SAETATAT AT AT ST HATLG § ALAT TATATZA/TAS/FATE TET A1 et =<1
e | 92ET T GTE o A1 500 o STE/ET % TE 6 S| 92 A4 Gfgd =7as =491 &1 S0 q9ar
Fafsta F

(®) = et % st srfer e Sared/aaeeE s,

(@) TEsd "t g

() TR STAET ATETGI AT AR

g Tkt #efie & wTe9w & 99 T G F 9 § 39 A & G 4.2(3) # @fga a| e

HUATT FUT 7(4) § IToataa TUeTst  ATaferd foshl Teft  TTgL AT Te, e TTAT 8T I It=d
SREEREAG IR

(5) =tz Metortea srafel T Ut a1 Fre/farad 28 Arssiethhad Ja7 (& 9. ua) & &F
TS Bl, A1 378 o H Fe ©,-

() FT< ATfer 3T 3T Jg THISAT AT T4T, Tl IcaTad, aretonT srerat Ff i St 2

(@) I TG THISAT 6 ATSHH HEAT, T ICATEH, TSI AT AT il STl 2l

(6)  SATHAT TohoTed @I WHT o A9 § Y@ &9 T & 979 Uahel I2-Ta70T fFeme ama
st e TRt S-S ugfa & ST oo arer Jemgrew # " AafenT R F o aetenr uw

FefereT e Sorett sqaa grM, o19id,-

(F)  ATATAS KT ATH I TG@T;

(@) AT G AT 3T HIAE AT T AN &Y ATSH ST

()  ATETEIT AT ATHTGIE AN

() ATICTRTAT GT=H T TSATHARTT AT, THS S Toed & a1 Joft srorar 37 Joft|

Fae 3u-fafaem (6) # sfeafea wemraa aafert wfFar F day & wfdsa st @rer sraras
AAAT IHF WITEFT USie AT H3eT I §U IH T FT QT ITRA FT ThaT § o6 ag AT ASTORT FLqTeT
et a9 § F2

(7)  FEHT g AATAd @I, &, B Sl diesdl, Ard ATl S GTAHE @rea uw

() @I HTATH

(@) SATATd T ATH T IR I

TaTHY ST Fatag Tt o off St 7 STl
8. |1 441 AsEl # It 1 &dT

(1) =T qaT Ifag e a8 FErT AT 21 SAqaT 5| 10 J7 IHH ATF AT3ecle gl of I I o
ST AT ST @ TaTd FT FA T o Heg HTe AT At 9% T F|

zHE AfaTeh, I B si|g a9e % forw 2000 far Fer S it Sraeaamara 9% 9ad SITHaet T8 &9
3 i = | 7Eiehd i SR

IULh FA o 9Teal § AAATIA THRTT g, F9rd T HI 7 37 @t 7 A7

(2) @Ter 4T ST Frer Y fosft 71 Far % v uw A= e st setda w45
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(F) TSI | HTAa STeRt<, At o & Ay oo g ar a9 &
(i) TACHIFT G, TAT A, T, ST, S, STHA g AAAT IThI HH T8 AT
ITH IMG;
ii) FECT I AT I IS,

i)y g ST T I,

iv) 3T 3T ST ITE;
V) el Y oy 3ae;
vi)  HITEeR, Y ST 39 IS,
vi)  HHETEI 3T 3% IATE;

(viii) 10 ToRrT/fEmIT sroraT =ae srfdrs gewree
T ToF TASI sl TATohi T THA  forw srame g7 == frar sir gear 2

(@) SITRTETET AT ATETET Saefl o,

(3) ¥ e Azferfera o @ 98t ghr:

(F) Tde e 3T B Afda TfREe S Foew a9 # 60 AT ¥ #7997 9% F9d § (A
FRITETE i)

(@) TF-HAT HATAT ST {74:907F & o7 777 T qA a3 Tei 2|

(3T) T o ST & ATHATL (AT AT Aed AT AT AISIT AT AL

ArzeH|

(4) =T Far gfasm su-fafaaae 4.2 (3), sa-Effaw 1.1 (1), (2), (3), 1.4 (3), (4) 3T 1.9 F 7 fRgiRa
fafore strasasharet & ST Tror Faeft STt € TaE w0 39 ATt S = 1V, T ang Er eiw
St @rer a7 vt @ Jetda SEEe, ats  mar A Smar g, v gEde a1 geese F w9 AT I
JAHTZE T SN T ITHITHTSA T IeTeh GILT O T GTeT T&TAT 6 forw)
F9rdt T TTOT Feeft STTaRT< il =JT90IT % AT § 25 Tiaerd &1 A= qg 3T SI1 95T gl
(5) S-FIWH B TaSe AT g ATAHRET AT EhHH T TAT T JaT a8 & [ 7 § AT ITeteer
FIC, STl AT 2l
(6) TTTErsRor AHF-THT U7 =4 At § MfEy amaegwarsii &1 ae F29 F [™w seg grer g9t gfaeer i
ot AfSe w2 TFar 2

(
(
(
(
(
(

T 3
9. AX-GT ATTHT il AT UET

(1) Sre-gae ot & foro smfem s Sersres arer o fRfeatatea sffeard g=er a7 ar g9+
&TTY U< 3TAET Ik AT o4 ofaeT U< &l ST

(F) QT =l |TH,

(@) FaegET;
()  UETHETHTAE KT AN AL AT FEAT;
IR IR EESIET

T)  wfer HEm
2)  =fe dae w Awatafed g=@T 9 &4 7 21 a1 9g |@9a Yerdt § &F S
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(F)  HEeH & GAT, ITH AT 6 qT, TAT ATHRIEIT ATAT TTETET
(@) T HaEet g
(M) =T "gATST TETAT @l gHl
() STATETF FAAAT G T A S qar (SmATfaa Forsii 6 ATHS & o <97 5 19 7i2d)

3)

T¥-gaT Taehl o Yo Teohet q¥ "gaxT Tl & fore 98l & 2l

AEATT 4
T 9IS UL & ST €7 F 399 U< STht Ao

10. ga faeft F forg S3Fereie &@rer agaisT geret i fad
Te 1 gaeT feht & forw s @mer agaisT gared % wos fohe 97 =9 fafRaw & -
A= 4.2(1) 3T 4.2(3) FT SIEHT QT LAT AT ATHH (AT 371 T1eT) FfH=m, 2019% A a9

(1)

FAITAT ST
(2)

AT & S0
()

O TTATFT TTer Tgarsg qard F TeAF Tohol o ool 9¥ =4 ("=t % siava fRefertea

GTT AT TaTd FT A19.- GT Rl 3T §9F (|1 318 919 3 @Ter 9garsy)
AT, 2011 < 3 GemreAt ¥ steafed @i am 1 w=er fBrar s

(i)

(i)
(iif)
(iv)

T

Tfe FUT Ifeatad g § UHT 918 7 {37 7247 21 a7 saase g Ayt § & o am
FT TTIT T3 SITOSTT ereraT

AT THSAT § 3T AT ATIOTSTh ATH T TR FhAT ST

AT G T07 F WTH | TTATAH AT 3% To7 ATHT 7 41 S 3T S
ool H T AT TS W A AT TRTY g U¥ I ATH | AT AId 6 e
I HHEA F AFUEl 79 F TU I S v AT ATYF @rE qgAST ISTd Wrey
AT AT 7S (FT 3ca18 194 e |@rer ggarey) afF=m, 2011 i 59+
Tt 5T Fa< o 70 @rer & AreveRs a3 9T 39 9Ter 9gdsy gared
T HTAT STAAT SATATA STATAT SATT| T TS o (ATHIT o 3T g1 9L Ivg, AT i
T H AT % STETE AT 6 STa2iel w7 o Fud B o)

EIEIECID R

(i)

(ii)

gaT ot | 7uaT IX-gasT fosht | o= 0 Grer 9g41s7 9are % g¥ Gohef U |
TATSATY” ere8 Y@ &9 § siferd frw s

HaATHHT ATHRET % T & 7 § fosor § /g Tl qarasrd aredt #i1 A
T AT METFHAT ARl g, U GATH A THA T AGr TgATT K WIA MH SAAT
TSI SATHEATh HATH” TIaT “qATaRET” AT YA AT STl

“w” AT “W s §|c?:| %ﬁaﬁ' “‘;rrﬁf%aﬁ”, “‘SI'IE_‘Tﬁ'aF @'FIT”, “Ta_q” SEEINED) Q]Eﬁ-
F 71, STt Y SugeEd 21, ¥ e B s 9wy a7 Bowes qar aedst 9w ang agt

BTl
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1. -G TGfd & 99 ¢ 44 FFheres Grer agaieg 9ard it Ao

¥ gaT TE & a9 U Grey 9gAeT 9= % g7 et q¥ =4 fAfRat F sreary 3 e faftmaw 9 %
STETT ST FATAT ST

12. 9T AT 3T AEF AT, 2006 F Faq a0 o7 A=aAT § g a@fonT srarsi & o6
g a7 =9 fafagst & oy 9y g
aTgAT - |
(RfAww 5 (4) () TW)
grer AT F g us gt f Famd
ufy ufy gftnfora S afvrt qEaEr | qife w
& (I1/100 37 | (/100 AT
34T 100 | sterar 100
) )
1.0 T8 ScaTe SR wgw SR, W@ Avft 2.0 F ST F FEI
1.1 | 39 37 Sad-smemiia O 1.1.2 Tt - gt gy | 2.3 TS HHAT
Are/errat fhfvaa SEl
1.6 | 91T ST T3 AT 1.6.1 : F=a1 THIT 6.6 0.60
1.6.2 : A IHIX
1.6.2.1 : 37X o7, TUst @fga
1.6.2.2 : 3T T T TIEY
1.6.2.3 : IHI¥ UT3I=T
1.6.3 :@Tg T
1.6.4 : TEERT T
1.6.4.1 : ATaT YEEFHT THT
1.6.4.2 : TATHIT THEFA THIT; T, ool
A AT TFd THIT
1.6.5 : THI¥ TG AT
1.6.6 : BT TIEH T
1.7 | 3F8-amefig s 2.6 0.10
2.0 | &7 3T A, S} @ I
22 | g=Fq: IA-H-aa e & 2.2.1 9FaA FrE #HT | 0.10
RELRIES 222 %= o=, IR fr A v afey | T
e
24 | = Al 1.7 % S70- 2.4.1 FrT sreTi we, faferr Afe 2.6 S HHT
SeTR 357 FeaTE A ‘ Tl
BISHT TAT-ATLTA 97
4.0 | wer o< wfesrat (g Sl Faw, SET, wHhaT, Tret 7 BT, & e 3 afRa), adt g, )
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ot
.

gftwufora 3w aftrat

qqq F9T
(I1/100 3T
a4t 100

fr.+f)

qfeaw
(/100 IT
974 100

=)

fafat s fiwr

4.1

4.1.2 I956T B
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(1)  OIod @T=r F T b h At € T 9IS (T qed 1 °78)” e A= FAfdse e
SiToha gr| STRTT o S{i=r "Eq0T qIa97 T S{taq Y= areT 91 g1 Jhat gl

B B

Fortified with....
SAMPOORNA POSHAN ... aqfRT
SWASTHA JEEVAN “T’f T =T ST

+

All dimensions in millimeters

A B C D a E (wxh) F (wxh) G (wxh)
20 20 22 3.1 0.8 7.27x9.51 5.67 x 5.84 16.98 x 10.93
40 40 4.4 6.3 1.7 14.54 x 19.03 11.35x11.68 33.96 x 21.87
80 80 89 125 34 29.08 x 38.07 22.7x23.36 67.92x43.75
160 160 17.9 254 6.9 58.17 x 76.14 45.39x 46.72 135.85x 87.5
320 320 356 50.6 13.8 116.35x 152.29 90.77 x 93.44 275.25x175.01

COLOR CODES COLOR CODES

PANTONE 3005 C PANTONE BLACK

C-100, M-486, ¥-2, K-0 c-0, M-0, ¥-0, K-100

R-0, G 116, B-200 R-35, G-31, B-32

Web- 0074C8 Web- #231F20
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MINISTRY OF HEALTH AND FAMILY WELFARE
(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA)
NOTIFICATION
New Delhi, the 25th June, 2019

F.No 1-94/FSSAY/SP(Labelling)/2014(Pt-2).—.The following draft of certain regulation which the Food
Safety and Standards Authority of India proposes to make in supersession of the Food Safety and Standards (Packaging
and Labelling) Regulations, 2011, with previous approval of Central Government, in exercise of the powers conferred by
clause (k) of sub section (2) of section 92 read with section 23 of Food Safety and Standards Act, 2006 (34 of
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2006)hereby published as required by the said sub-section (2), for the information of all persons likely to be affected
thereby, and notice is hereby given that the said draft regulation shall be taken into consideration after the expiry of the
period of thirty days from the date on which the copies of the official Gazette in which this notification is published are
made available to the public;

Objections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and Standards
Authority of India, FDA Bhawan, Kotla Road, New Delhi-110002 or sent on email at regulation @fssai.gov.in;

Objections or suggestions which may be received with respect to the said draft regulations before the expiry of
period so specified shall be considered by the Food Safety and Standards authority of India.

Draft Regulations

FOOD SAFETY AND STANDARDS (LABELLING AND DISPLAY) REGULATIONS, 2019
CHAPTER 1
GENERAL

1. Short Title and Commencement.—(1) These regulations may be called the Food Safety and Standards
(Labelling and Display) Regulations, 2019.

(2) These regulations prescribe the labelling requirements of pre-packaged foods and display of essential information on
premises where food is manufactured, processed, served and stored.

(3) They shall come into force with effective date for implementation to be either 1* January or 1* July subject to a
minimum of 180 days from the date of their final publication in the official Gazette.

2. Definitions. —(1) In these regulations unless the context otherwise requires: -

1. “act” means the Food Safety and Standards Act, 2006 (Act 34 of 2006).

2. “assorted pack” means any retail pack which contains multiple units of different pre-packaged
commodities provided that it complies with the general labelling requirement specified in regulation
4.1(8).

3. “best before date” means the date which signifies the end of the period under any stated storage

conditions during which the product shall remain fully marketable and shall retain any specific
qualities for which tacit or express claims have been made. Beyond that date, the food may still be
perfectly safe to consume, however, its quality may have diminished.

4. “compound food” means a food made with more than one commodity/food as its ingredients.
5. “date of manufacture” means the date on which the food becomes the product as described.
6. “date of packaging” means the date on which the food product is placed in the immediate container in

which it will be ultimately sold.
“e-commerce” means buying and selling of goods and services over digital and electronic network.”

8. “foods for catering purposes” means those foods for use in restaurants, canteens, schools, hospitals,
quick service restaurants (QSR), home delivery operators, caterers and similar institutions where food
is offered for immediate consumption.

9. “high fat, sugar, salt (HFSS) food” means a processed food product which has high levels of
saturated fat or trans fat or added sugar or sodium. The declared values of these ingredients are such
that the product; does not satisfy the value of energy (kcal) from added sugar less than 10 percent of
total energy, or energy from trans fat less than 1 percent of total energy; or has saturated fat or sodium
above the thresholds specified under Schedule —I of these regulations.

10.  “infant” means a child not more than twelve months of age.

11.  “labelling” means any written, printed or graphic matter that is present on the label, accompanies the
food or is displayed near the food, including that for the purpose of promoting its sale or disposal.

12.  “lot number” or “code number” or “batch number” means the identification mark declared on the

label by the use of numeral or alphabet or combinations thereof, preceded by “Lot number” or “code
number” or “batch number” by which the food can be traced in manufacture and identified in
distribution.

13.  “multi-unit package” means a package containing two or more individually packaged or labelled units
of the same food article of identical net quantity, intended and displayed for retail sale either in
individual units or package as a whole.
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14.  “non-retail containers” means any container that is not indented to be offered for direct sale to
consumer. The food in such container is of same kind, pre-packaged or not, and intended for further
business operations or processing activities.

15. "non-vegetarian food” means an article of food which contains whole or part of any animal including
birds, insects, fresh water or marine animals or eggs or products of any animal origin, but does not
include milk, milk products, honey or bees wax or carnauba wax or shellac wax.

16.  “package/container” means a pre-packed box, bottle, casket, tin, barrel, case, pouch, receptacle, sack,
bag, wrapper or such other things in which an article of food is packed,

17. “recommended dietary allowances (RDA)” means the amounts of dietary energy and nutrients
considered sufficient for maintaining good health by the people of a country.

Note: For the purpose of these regulations, RDA values as provided in ICMR Dietary Guidelines for
Indians shall be applicable. If Indian RDA is not available for any nutrient, values provided in
Codex/WHO Guidelines shall be applicable.

18.  “pre-packaged food” means food, which is placed in a package of any nature, in such a manner that

the contents cannot be changed without tampering it and which is ready for sale to the consumer.
Note: The expression “package” wherever it occurs in these Regulations, shall be construed as package
containing prepackaged food articles.

19.  “principal display panel” means that part of the container/package which is intended or likely to be

displayed or presented or shown or examined by the customer under normal and customary conditions
of display, sale or purchase of the food article contained therein.

20.  “retail pack” or “Retail unit” means the packages which are intended for sale to ultimate consumer for
the purpose of consumption of the food contained therein.

21. “use by”’ or ‘“‘expiry “means the date, which signifies the end of the estimated period under any stated
storage conditions, after which the product may not remain safe and the food, shall not be sold or
distributed for human consumption.

22.  “vegetarian food” means any article of food other than Non-Vegetarian Food as defined in these
regulations.

(2) All other words and expressions used herein and not defined, but defined in the Act, rules or regulations
made thereunder, shall have the meanings assigned to them in the Act, rules or regulations, respectively.

3. The FSSAI may establish an internal mechanism to address the problem arising out of implementation/
interpretation of the regulations.
CHAPTER- 2
LABELLING
4. LABELLING OF PREPACKAGED FOODS
4.1 General Requirements. -

(1) Every prepackaged food shall be labeled with information as required under these regulations unless
otherwise provided.

(2) When a food product is sold through e-commerce or any other direct selling means, the mandatory requirements
of the label as given in these regulations shall be provided to the consumer through appropriate means before sale.

(3) Pre-packaged food shall not be described or presented on any label or in any labelling in a manner that is false,
misleading or deceptive or is likely to create an erroneous impression regarding its character in any respect.

(4) Any information or pictorial device written, printed, or graphic matter may be displayed on the label provided
that it is not in conflict with the requirements of these regulations.

(5) The particulars of declaration required under these Regulations printed on the label shall be in English or Hindi
in Devnagri script:

Provided that nothing herein contained shall prevent the use of any other language in addition to the
language required under this regulation:

Provided further that the information provided in such other language shall not contradict the
information on the label in the English or Hindi.

(6) Label on pre-packaged foods shall be applied in such a manner that it will not become separated from the
container.
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(7) Contents on the label shall be clear, unambiguous, prominent, conspicuous, indelible and readily legible by the
consumer under normal conditions of purchase and use.

(8) Where a package is provided with an outside container or wrapper and such container or wrapper is displayed for
retail sale, it shall also contain all the declarations which are required to appear on the package except where such

container or wrapper itself is transparent and the declarations on the package(s) are easily readable through
such outside container or wrapper.

Note: for the purpose of this clause in case of a multi-unit package containing several retail units the label of at
least one retail unit containing the declarations required under these regulations shall be visible.

4.2 Labelling Requirements. - In addition to general requirements specified in Regulation 4.1, every package shall carry
the following information on the label, namely: -

(1) The Name of Food: The name of the food shall indicate the true nature of the food contained in the package.

(a) Where a food is specified by certain essential composition under Food Safety and Standards
Regulations made under Food Safety and Standards Act, 2006, that establishes its identity the name
provided therein shall be used.

(b) In the absence of such name, either a common or usual name or an accompanying description of true
nature of food shall be used. It may additionally have a “coined”, “fanciful”, “brand” or “trade name”.

(2) List of Ingredients: Except for single ingredient foods, a list of ingredients shall be declared on the label in the
following manner:-
(a) The list of ingredients shall contain an appropriate title, such as the term “Ingredients/List of Ingredients”.

(b) The name of ingredients used in the product shall be listed in descending order of their composition by
weight or volume, as the case may be at the time of its manufacture.

(c) A food additive carried over into a food in an amount sufficient to perform a technological function in that
food as a result of the use of raw material or other ingredients in which the additives was used shall be
included in the list of ingredient.

(d) A specific name shall be used for ingredients in the list of ingredients.

Provided that for ingredients falling in the respective classes, the following class titles may be used, namely: -

SI. No. Name of the classes Class title

1 Edible vegetable oil Give name of the specific edible oil such as
mustard oil, groundnut oil, etc.

2 Edible vegetable fat Give type of vegetable fat (interesterified

vegetable fat, hydrogenated oils, partially
hydrogenated oils, edible vegetable fats,
margarine and fat spreads, such as mixed fat
spreads, vegetable fat spreads)

Animal fat / oil other than milk fat Give name of the source of fat

4 Starches, other than chemically modified starches Starch
5 All species of fish where the fish constitutes an | Fish
ingredient of another food and provided that the labelling
and presentation of such food does not refer to a species
of fish

6 All types of meat where such meat constitutes an | Give name of the source of meat
ingredient of another food and provided that the labelling
and presentation of such a food does not refer to a
specific type of meat

7 All types of cheese where cheese or mixture of cheese | Cheese
constitute an ingredient of another food and provided that
the labelling and presentation of such a food does not
refer to a specific type of cheese

8 All spices and condiments and their extracts Spice and  condiments or  mixed
spices/condiments as appropriate
9 All types of gum or preparations used in the manufacture | Gum base
of gum base for chewing gum
10 Anhydrous dextrose and dextrose monohydrate Dextrose or Glucose

11 All types of sucrose Sugar
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SI. No. Name of the classes Class title
12 All types of caseinates Caseinates
13 Press, expeller or refined cocoa butter Cocoa butter
14 All crystallized fruits/vegetables Crystallized fruit/vegetable
15 All milk and milk products derived solely from milk Milk solids (source may also be given)
16 Cocoa bean, Cocoa nib, Cocoa mass, Cocoa press cakes, | Cocoa solids
Cocoa powder (Fine/dust)
17 All vitamins Vitamins
18 All minerals and trace elements Minerals

(f) Where an ingredient is itself the product of two or more ingredients, such a compound ingredient shall be
declared, as such, in the list of ingredients, provided that it is immediately accompanied by a list, in brackets,
of its ingredients in descending order of proportion (m/m):

Provided that where a compound ingredient constitutes less than 5% of the food, the ingredients, other
than food additives, need not be declared:

Provided that the following ingredients which are known to cause allergy shall be declared separately
as “Contains.........ceceeeeereennenne (Name of allergy causing ingredients)” -

(i) Cereals containing gluten; i.e., wheat, rye, barley, oats, spelt or their hybridized strains and products of
these;

(ii) Crustacean and their products;
(iii) Milk & Milk products;
(iv) Eggs and egg products;
(v) Fish and fish products;

(Vi) Peanuts, tree nuts and their products;

(vii) Soybeans and their products;
(viii) Sulphite in concentrations of 10mg/kg or more.

(g) Added water shall be declared in the list of ingredients except in cases where water forms part of an
ingredient, such as, brine, syrup or broth, used in the compound food and so declared in the list of ingredients:

Provided that water or other volatile ingredients evaporated in the course of manufacture need not be
declared.

Provided further that in case of dehydrated or condensed food, which are intended to be reconstituted
by addition of water, the ingredients in such reconstituted food shall be declared in descending order of weight
or volume as the case may be, and shall contain a statement such as “Ingredients of the product when prepared
in accordance with the directions on the label”.

(h) Every package of food sold as a mixture or combination shall disclose the percentage of the ingredient
(including compound ingredients or categories of ingredients) used at the time of the manufacture of the food,
if such ingredient—

(i) is emphasized as present on the label through words or pictures or graphics; or

(ii) is not within the name of the food but, is essential to characterize the food and is expected to be present
in the food by consumers, if the omission of the quantitative ingredient declaration will mislead or
deceive the consumer:

Provided that such disclosures are not required where -

(i) the ingredients are spices or herbs used as flavouring agents;

(ii) a reference in the name of food to an ingredient or category of ingredients, if that reference would not
mislead or deceive or would not be likely to create an erroneous impression to the consumer regarding the
character of the food because the variation in quantity of ingredient(s) between products is not necessary to
characterize the food or distinguish it from similar foods;

(iii) the drained net weight is indicated on the label as required, except in case of mixed ingredients products

where certain ingredient(s) is/are emphasized.;
(iv) specific provisions are stipulated under these regulations for a food;
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(v) a pictorial representation of a serving suggestion is made for consumer information and use.

(3) Nutritional information.-
(a) For the purposes of these regulations, nutritional information is a description intended to inform the consumer of

nutritional properties of the food and the following definitions shall be applicable:
(i) ‘sugars’ means all monosaccharides (glucose, fructose, etc.) and disaccharides (maltose, sucrose,
lactose, etc.).
(i) ‘added sugars’ means monosaccharides and disaccharides added to foods and beverages by the
manufacturer, cook or consumer during processing or preparation.

(iii) ‘fat’ means total lipids including saturated fat, monounsaturated fat, polyunsaturated fat and trans fat.

(A) ‘Saturated fats’ means fatty acids without double bonds.

(B) ‘Monounsaturated fats’ means fatty acids with one cis double bond.

(C) ‘Polyunsaturated fats’ means fatty acids with cis-cis methylene interrupted double bonds.

(D) ‘Trans fat’ means all the geometrical isomers of monounsaturated and polyunsaturated fatty
acids having non-conjugated, interrupted by at least one methylene group, carbon-carbon
double bonds in the trans configuration.

(iv) “dietary fiber” means carbohydrate polymers with a degree of polymerization (DP) not lower than
three, which are not hydrolysed by the endogenous enzymes in the small intestine of humansand the same
consists of one or more of-

(A) Edible carbohydrate polymers naturally occurring in the food as consumed;

(B) Carbohydrate polymers, which have been obtained from food raw material by physical,
enzymatic or chemical means;

(C) Synthetic carbohydrate polymers.

(V) ‘nutrient’ means a constituent of food, which:

(A) provides energy ; or

(B) has specific metabolic or physiological functions; or (C) is needed for growth and development
and maintenance of healthy life;

(b) Nutritional Information per 100g or 100ml of the product and per serve percentage (%) contribution to RDA
calculated on the basis of 2000 kcal energy, 67 g total fat, 22 g saturated fat, 2 g trans fat, 50 g added sugar and
2000 mg of sodium (5 g salt) requirement for average adult per day, shall be given on the label containing the
following: —

(i) energy value (kcal);
(i1) the amounts of
(A) Protein (g);
(B) Carbohydrate (g) and Sugars (g), added sugar (g);
(C) Total fat (g), saturated fat (g), trans fat (g) and cholesterol (mg);
Provided that the content of saturated fat and trans fat may be declared on the label as “not
more than”.
(D) Sodium (mg);
(iii) Wherever, numerical information on vitamins and minerals is declared, it shall be expressed in metric units;

(iv) Nutrition information panel shall include the amount of food in gram (g) or millilitre (ml) for reference beside
the serving measure and the number of servings in the package.

Explanation: “serving or serve size” means an amount of food customarily consumed per eating occasion or as
defined on the label which is expressed in metric unit. Additionally, it may also be given in common household
measures like tea spoon, table spoon, cup that is appropriate to the food.

(¢)  The nutritional information may not be necessary, in case of the following categories.

(i) Foods which are single ingredient products like sugar, jaggery, salt, spices, water;

(i1)) Non-nutritive products like coffee, coffee chicory mixture, tea, condiments;

(iii) Packaged fresh produce like fresh fruits and vegetables, fresh seafood, eggs and fresh meat.

Provided that —

Every package of edible oils, interesterified vegetable fat, both hydrogenated or partially hydrogenated oils,
edible fats, margarine and fat spreads (mixed fat spread and vegetable fat spread) and package of food in which
fats, oils and fat emulsions is used as an ingredient shall declare the quantity of trans fat content and saturated fat
content on the label. Provided that the content of saturated fat and trans fat may be declared on the label as “not
more than”.
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Provided further that every package of edible oils, interesterified vegetable fat, both hydrogenated or partially
hydrogenated oils, edible fats, margarine and fat spreads (mixed fat spread and vegetable fat spread) shall
declare the quantity of monounsaturated fatty, polyunsaturated fatty acid, omega-3 fatty acid and omega-6 fatty
acid content on the label.

However, nutritional information shall be required in the above-mentioned products if a nutrition or health claim is
made on the label.

(d) The compliance to quantity of declared nutrients on the label shall have the tolerance of maximum minus 10 percent
of the value for that nutrient declared on the label at any point in time within declared shelf life of the product.

(e)

Calculation of Nutrients:

(i) Calculation of Energy: The amount of energy to be listed should be calculated by using the following

conversion factors:

(A) Carbohydrates 4 kcal/g
(B) Polyols except Erythritol 2 kceal/g
(C) Erythritol Okcal/g
(D) Protein 4 kcal/g
(E) Fat 9 kcal/g
(F) Alcohol (Ethanol) 7 kcal/g
(G) Organic acid 3 kceal/g

(ii) Calculation of Protein - The amount of protein to be listed should be calculated using the formula:

Protein = Total Kjeldahl Nitrogen x 6.25 (Unless a different factor scientifically justified, may be
used)

(f) Nutritional information may additionally be provided in the form of Barcode/Global Trade Identification Number

(GTIN).

(g) Nutritional information and/or ingredients information along with health messages shall be displayed where food

is served in a manner as may be required and specified by the Food Authority.

(4) Declaration regarding Veg or Non veg.-

(a)

(b)

Every package of food containing ingredients including food additives, processing aids of animal origin shall
bear a declaration to this effect made by a symbol and colour code as stipulated below to indicate that the
product is Non-Vegetarian Food. The symbol shall consist of a brown colour filled circle inside a square with
brown outline having the diameter and sides not less than the minimum size specified in the Table mentioned in

the regulation 4.2 (4) (c), as indicated below :
Brown colour

Provided where any article of food contains egg only as Non-Vegetarian ingredient, the manufacturer, or packer
or seller may give declaration to this effect in addition to the said symbol.

Every package of food containing ingredients including food additives, processing aids of plant origin shall bear
a declaration to this effect by a symbol and colour code as stipulated below for this purpose to indicate that the
product is Vegetarian Food. The symbol shall consist of a green colour filled triangle inside a square with green
outline having the sides not less than the minimum size specified in the Table mentioned in the regulation 4.2

(4) (c), as indicated below:

Green colour

(c) Size of the Vegetarian/Non-vegetarian logo:

SI. No. | Area of principal display Minimum size of Minimum size of each | Minimum size
panel in cm. square diameters of circle in side of triangle in mm | of each side of
mm

square in mm

Upto 100 3 2.5 6

Above 100 to 500 4 3.5 8
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3. Above 500 to 2500 6 5 12
4 Above 2500 8 7 16
(d) Every package of food material which is not meant for human consumption shall bear a declaration to this effect

by a symbol as stipulated below. The symbol shall consist of a black colour cross inside a square with black
outline having the sides of square not less than the minimum size specified in the Table mentioned in the
regulation 4.2 (4) (c), as indicated below:

X

(e) Declaration regarding Veg. or Non-Veg shall also be prominently displayed as provided in this regulation on the

pamphlets, leaflets and advertisements in any media.

The symbol shall be prominently displayed on the package having contrast background on principal display
panel, just close in proximity to the name or brand name of the product.

Provisions of regulations 4.2 (4)(a) and 4.2 (4) (b) shall not apply in respect of mineral water, packaged drinking
water, carbonated water, alcoholic beverages, liquid milk, milk powders or honey.

(5) Declaration regarding Food Additives.-
Functional classes for food additives shall be declared together with the specific name(s) or recognized International
Numbering System (INS) as specified in Food Safety and Standards (Food Product Standards and Food Additives)
Regulations, 2011 in the list of the ingredients.

(a)

Every food to which a flavouring agent is added in accordance with the Regulation 3.3.1(1) of Food Safety and
Standards (Food Product Standards and Food Additives) Regulations, 2011, it shall be declared in the list of
ingredients provided that:
i) In case of artificial flavoring substances the common name of the flavor shall be declared;
ii) In case of natural flavoring substances or nature identical substances the class name of flavors shall be
declared.

(6) Name and complete address.-

(a)

(b)

The name and complete address of the brand owner and the license number of manufacturer, packer or bottler as
the case may be, if located at different places shall be declared on label. The address shall be preceded by the
qualifying words like “Manufactured by” or “Mfg by” or “Mfd by” or “Packed by” or “Pkd by” or “Marketed
by” or “Mkt by”.

Where an article of food is imported into India, the package of food shall also carry the name and complete
address of the importer in India.

Provided further that where any food article manufactured outside India is packaged or bottled in India, the
package containing such food article shall also bear on the label, the name of the country of origin of the food
article and the name and complete address of the importer and the premises of packing or bottling in India.

(7) FSSAI logo and license number.-

(a)

(b)

(©)

(d)

(e)

The FSSAI logo and license number under the Act shall be displayed on the label of the food package in
contrast color to the background as below:

s p—
IS S cF T

Lic. No. XXXXXXXXXXXX

In case of multiple units the FSSAI logo and license number of the brand owner shall be displayed, in addition
the license number of the multiple unit(s) where product is ultimately prepared shall also be displayed.

In case of imported food products, the importer shall display FSSAI logo and license number along with name
and address of importer.

Every food business operator shall display on all its premises, where food is stored, processed, distributed or

sold, the Registration/Licence No. as the case may be along with other information as may be specified by the
Food Authority from time to time.

Any/ all vehicles, transport equipment that carries food from one place to another shall display
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Registration/Licence No. (as the case may be) along with other information as may be required and specified by
the Authority from time to time.
(f) Fortified food and organic food shall be marked with the logo as specified in schedule-III of these regulations.

FSSAI may specify logo for any other food as decided from time to time.

(8) Net quantity, Retail Sale Price and Consumer Care details.-
Declaration of Net quantity, Retail Sale Price and Consumer Care details shall be as provided in Legal
Metrology Act, 2009 (1 of 2010) and the Rules made there under.

(9) Lot/Code/Batch identification.-
A batch number or code number or lot number shall be declared on the label.

(10) Date Marking.-
(a) “Date of manufacture or packaging” and “Expiry/Use by” shall be declared on the label. However, expression

“Best before” may also be used as optional or additional information.
(b) The manner of declaration of date of manufacture or packaging/Expiry/Use by/Best Before shall be as follows:

(i) the day, month and year using the DD/MM/YY format for products with a short shelf life of up to 3
months; the month and the year for products with a shelf life of more than three months, shall be declared
in un-coded numerical sequence except that the month shall be indicated by capital letters and
abbreviations (at least first three letters of the month) may be used.

(c) In addition to the expiry or Use by, any special conditions for the storage of the food shall be declared on the

label if the validity of the date depends thereon. If required, storage conditions after opening the pack may also
be specified.
(d) Notwithstanding anything contained in this regulation, an indication of the “Expiry” shall not be required for:

(i)  Fresh fruits and vegetables, including potatoes which have not been peeled, cut or similarly
treated;

(ii)  All types of wine;

(iii)  Alcoholic beverages containing 10% or more by volume of alcohol;
(iv)  Vinegar;

(v)  Hard boiled confectionery;

(vi) Food grade salt for industrial use;

(vii) Solid sugars;

(viii) Chewing gum.

(e) “Date of manufacture or packaging” and “Expiry /Use by” shall be grouped together and given at one place.
(f) “Date and time of manufacture” shall be declared on packed meals served in airlines/railways/mobile catering
units.

(11) Country of Origin for Imported Foods-
(a) The country of origin of the food shall be declared on the label of food imported into India.
(b) When a food undergoes processing in a second country which changes its nature, the country in which the
processing is performed shall be considered to be the county of origin for the purposes of labelling.

(12) Instructions for use.-
(a) Instructions for use, including reconstitution, where applicable, shall be included on the label, to ensure proper
utilization of the food or where such food requires directions for reasons for health and safety (eg. ‘Refrigerate
after opening’).

5. Principal display panel.- (1) The information required under these regulations shall be given on the principal display
panel of the package or container and such information may be given in following manner, -
(a) All information should be grouped together and given at one place.
OR
The pre-printed information be grouped together and given in one place and,
(b) Online information or those not pre-printed be grouped together in another place.”
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(2) Area of Principal Display Panel-The area of principal display panel shall not be less than:
(a) In the case of a rectangular package, forty percent of the product of height and width of the panel of such
package having the largest area;

(b) In case of cylindrical or nearly cylindrical, round or nearly round, oval or nearly oval package, forty percent of
the product of the height and average circumference of such package; or

(c) In the case of package of any other shape, twenty percent of the total surface area of the package;

(d) In the case of package having a capacity of ten cubic centimeters or less, the principal display panel may be card
or tape affixed firmly to the package and bearing the required information under these regulations.
(3) The height of any numeral and letter required under these regulations, on the principal display panel shall be as

shown in tables below:

TABLE I
SI. Area of Principal Display Panel Minimum Height of numeral and letter
No. in mm
Normal When Blown, formed
Case Moulded, or perforated
on container
L. Upto 100 cm” 1 2
2. Above 100 cm” upto 500 cm” 2 4
3. Above 500 cm” upto 2500 cm? 4 6
4. Above 2500 cm’ 6 8

Provided further that the size of numeral and/or letters required for declaration of net weight, retail sale
price, date of expiry or best before or the use by date (wherever and as applicable) and Consumer care details
on the principal display panel shall be as provided in Legal Metrology Act, 2009 (1 of 2010) and the
rules made there under.

Provided that the width of the letter or numeral shall not be less than one-third of its height,
but this proviso shall not apply in the case of numeral “1” and letters i, I and 1.

(4) The following information shall be declared on the front of pack:

(a) The name of food;

(b) Declaration regarding veg or non-veg;

(C) Per serve contribution of energy, saturated fat, trans fat, added sugar and sodium to RDA as per format

indicated below:

Calories Saturated (0 Trans i Added ) Sodium™® )
i Fat* fat” sugar” Part 1
5g 01g 16 g G g
Part 2
20 04 23 % 5% S 30
] \, ,

Mote: Calculated based on reference daily energy intake value of 2000 kcal;
*: Excessiveintake of these ingredients through any food can be

harmful to health.

Part 1: Declares the amount of energy, saturated fat, trans fat, added sugar and sodium per serve;
Part 2: Declares the per serve percentage (%) contribution to RDA as provided under regulation 4.2 (3) (b);

(d) The block(s) of nutrient(s) for “High Fat, Sugar and Salt” (HFSS) food shall be coloured ‘RED’
as depicted below, in case the value of energy (kcal) from added sugar is more than 10 per cent
of the total energy (kcal) provided by the 100 g/100 ml of the product; the value of energy (kcal)

from trans-fat is more than 1 per cent of the total energy (kcal) provided by the 100 g/100 ml of
the product; and saturated fat or sodium content provided by the 100 g/100 ml of the product is
more than the threshold values as specified in schedule — I.
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-

Calories Saturated Sodium
Fat
400 60 mg
5g
304
20 %4 23 % /\
—

Mote: Calculated based on reference daily energy intake value of 2000 kcal;

Note I: The text in the particular coloured block to be displayed with a contrast colour.
Provided that for ‘RED’ coding of the blocks of nutrient (s) for “High Fat, Sugar and Salt” (HFSS) food, the
permissible allowances to threshold values shall be as under:

Timeline Allowance
From the date of compliance of these regulations i.e. for 1* | As depicted under regulation 5 (4) (c)
year
After one year from the date of compliance of these | Threshold values* plus 30% of the threshold values*
regulations
After two year from the date of compliance of these | Threshold values* plus 15% of the threshold values*
regulations
After three year from the date of compliance of these | Threshold values*
regulations

* As specified in clause (d) of sub-regulation 4 of regulation 5 for added sugar and trans-fat and schedule —I of these
regulations for sodium and saturated fat.

However, the specified threshold values and timeline for their implementation may also be revised by Food Authority
based on any scientific

Provided that the categories/products specified under schedule — II are exempted from colour coding.
Provided that any beverage provides energy less than 80 Kcal/ per serve is exempted from colour coding.

Provided further that ‘no depiction’ of block for the above said Nutrient/Nutrients is required, if the nutrient is absent in
the product.

(5) For the HFSS labelling of “Proprietary products” the threshold values of nearby category shall apply.
(6) Food Authority may introduce colour coding system in addition to marking of foods as ‘Red’ within the
specified thresholds from time to time.
(7) In premises where the food with red mark is served, message on healthy eating shall be displayed/screened in
a manner as may be specified by the Food Authority from time to time.
(8) The Food Authority may from time to time issue further guidelines on nutrient profiling of food products.
(9) HFSS food products shall not be advertised to children in any form.

6. Mandatory Declarations.-

(1) Wherever, packaged food contains ingredients and/or additives as stated in schedule-IV of these
regulations, the same shall be prominently displayed on the label. The size of numerals and letters for
the declarations/specific requirements specified in schedule-IV shall not be less than 3mm based on
the letter 1.

(2) The Food Authority may either modify, delete or add any of the ingredients and/or additives and
corresponding declaration from time to time.

7. Exemptions from certain labelling requirements-

(1) Where the surface area of the package is not more than 100 square centimetres, the label of such package shall be
exempted from the requirements of list of ingredients, Lot Number or Batch Number or Code Number, nutritional
information, labelling of irradiated food, declaration of food additives, the name and complete address of the importer
and instructions for use, but these information shall be given on the multi-unit packages.
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(2) In case of liquid products marketed in bottles, if such bottle is intended to be reused for refilling, the requirement
of list of ingredients shall be exempted, but the nutritional information specified in regulation 4.2(3) shall be given
on the label.

(3) In case of food with shelf-life of not more than seven days, the 'date of manufacture' may not be required to be
mentioned on the label of packaged food articles, but the 'Expiry/use by' shall be mentioned on the label by the
manufacturer or packer.

(4) In case of prepared food served for immediate consumption such as in hotels or by food service vendors or
caterers or halwais or hospitals or at religious gathering or food served in airline/railways/passenger vehicle or any
mobile unit shall accompany or display the minimum information as specifiedbelow at the point of sale/serve of the
food.
(a) Specific declarations prescribed under sub-regulations 1.1 (1), (2), (3), 1.4 (3), (4) and 1.9 of schedule IV
of these regulations ;
(b) information relating to allergen; and
(c) logo for veg or non-veg.
Provided that in case of food served through vending machine the labelling requirement as prescribed in
regulation 4.2(3) of these regulations shall be displayed in addition to the requirements mentioned in 7(4) above,
through appropriate presentation on the outside of vending machine or through poster, leaflet or on the
container.
(5) The following labelling requirements are exempted if they are provided in a Barcode/Global Trade Identification
Number (GTIN);-
a) Address of the Brand owner and multiple units where manufacturing, bottling or packing is taking place.
b) License numbers of the multiple units where manufacturing, bottling or packing is taking place.

(6) In case of imported packaged food consignments, the following special dispensation on labelling shall be allowed
for the rectifiable labelling deficiencies at the custom bound warehouse by affixing a single non detachable
sticker or by any other non detachable method next to the principle display panel without altering or masking the
original label information in any manner namely: —

(a) name and address of the importer;
(b) Food Safety and Standards Authority of India’s Logo and license number,
(c) Non-Veg or Veg Logo
(d) Category or sub category along with generic name, nature and composition for Proprietary food.
(e) Statutory warning on the packages of alcoholic beverages as prescribed in item 2.7 of schedule-IV of these
regulations.

In respect of the rectifiable labelling deficiencies referred to in sub — regulation (6) above, the Authorised
Officer may pass an order directing the Food Importer or his authorised agent to carry out the permissible
labelling rectifications, within a specified time.

(7) In case of primary food like food grain, pulse, fruits and vegetables, whole spices imported in loose in bulk shall
carry:-

(a) name of food
(b) name and complete address of importer
However, it may also be verified from the relevant documents.

8. Display of information in food service establishments

(1) Food Service Establishments having Central license or outlets at 10 or more locations shall mention the calorific
value against the food items displayed on the menu cards or boards.

Additionally, reference information on calorie requirements shall also be displayed clearly and prominently as “An
average adult requires 2,000 kcal energy per day, however, calorie needs may vary”.

Flexibility in the wordings of the above statement is acceptable, provided that the meaning of the statement is not altered.
(2) Food Service Establishments shall also mention the information specified below against the food items displayed on
the menu cards or boards:
a) information relating to allergens, if food consists of or are made of the following:
(i)  Cereals containing gluten; i.e., wheat, rye, barley, oats, spelt or their hybridized strains and products of
these;

(ii) Crustacean and their products;

(iii) Milk & Milk products;

(iv) Eggs and egg products;

(v) Fish and fish products;

(vi) Peanuts, tree nuts and their products;

(vii) Soybeans and their products;

(viii) Sulphite in concentrations of 10mg/kg or more
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Provided that the allergens may be depicted by easy to understand symbols.

b) logo for veg or non-veg;
(3) These provisions shall not be applicable to the following:
a)  Event caterers and Food Service premises that operate for less than 60 days in a calendar year (consecutively
or non-consecutively).
b)  Self-serve condiments that are free of charge and not listed on the menu.
¢)  Special-order items or modified meals and menu items as per customer’s request.

(4) Food Service Establishments shall also provide nutritional information as prescribed under sub-regulation 4.2(3),
specific requirements prescribed under sub-regulations 1.1 (1), (2), (3), 1.4 (3), (4) and 1.9 of schedule-IV of these
regulations, if applicable and information relating to organic food or ingredients, if claimed, for the food items sold by
them to consumers upon request in the form of booklets or handouts or on their website.

Provided that deviation of 25 percent may be tolerated in case of nutritional information declaration.

(5) E-commerce Food Business Operators shall get the above mentioned information from respective FBO and provide
on their website wherever applicable.

(6) The Authority may specify other food service establishments also to comply with the requirements specified in these
regulations from time to time.

CHAPTER 3
9. Labelling Requirements of non-retail container

(1) Every packaged food meant for non-retail sale shall provide the following mandatory information either on the
container or on the label attached thereto:

(a) Name of the food;

(b) Net Quantity;

(c) FSSAI Logo and License number;

(d) Date marking;

(e) Lot No.

(2) The following information if not provided on the label shall be provided in the accompanying documents:
(a) List of ingredient along with their source as Veg or Non-Veg

(b) Nutritional information
(c) List of food additives
(d) Name and address of the manufacturer or packer (including country of origin for imported packages)

(3) Every package meant for non- retail sale shall bear a statement “NOT FOR RETAIL SALE”.

CHAPTER 4
LABELLING OF FOOD ADDITIVES WHEN SOLD AS SUCH

10. Labelling of packaged Food Additives for Retail Sale
(1) Every package of a food additive meant for retail sale to the consumer shall be labelled in accordance with the
Food Safety and Standards (Labelling and Display) Regulations, 2019 except for sub-regulation 4.2(1) and 4.2(3) of
this regulation.

(2) Additionally the label of every package of food additive shall provide the following information under these
regulations:

(a) Name of Food Additive.- The specific name as mentioned in Food Safety and Standards (Food Products
Standards and Food Additives) Regulations, 2011 and amendments thereof shall be used.
Provided that:
(i) Where such a name is not listed in the aforementioned clause the name established in international
regulations shall be used or
(ii)  In other cases the common or commercial name shall be used
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(iii)
(iv)

In the case of synthetic food colours the chemical name and the colour index of the dye stuff.

If two or more food additives are present in the package, their names shall be listed in the descending
order of their composition by weight or volume. Where one or more of the food additives is subject to a
quantitative limitation in a food covered by Food Safety and Standards (Food Products Standards and
Food Additives) Regulations 2011, and amendments thereof, the quantity or proportion of that additive
shall be stated. If food ingredients are part of the preparation, they shall be declared in the list of
ingredients in descending order of proportion by weight.

(b)  Other Mandatory Declarations:

(1)
(i)

Every package of a food additive sold in retail or non-retail sale shall be marked prominently with the
words “FOR FOOD USE”.

In the case of mixtures of flavourings, the name of each flavouring present in the mixture need not be
given but a common or generic expression “flavour” or “flavouring” may be used, together with a true
indication of the nature of the flavour.

The expression “flavour” or “flavouring” shall be qualified by the words “natural”, nature-identical”,
“artificial”’, or a combination of these words, as appropriate. Provided that this qualifier does not apply to
flavour modifiers.

11. Labelling of Pre-packaged Food Additives Sold other than by Retail
Every package of a food additive meant for sale other than by Retail shall carry label in accordance to chapter 3
and regulation 9 of these regulations.

12.  The provision of these regulations shall supersede, if repugnant to labelling requirement prescribed in any
regulations made under the FSS Act, 2006.

Schedule - I
(See regulation 5 (4) (d))
Nutrient Thresholds for Food Categories

Category Category Sub-Categories included Saturated | Sodium
No. fat (g/ (g/100 g
100 g or or 100 ml)
100 ml)
1.0 Dairy products and analogues, excluding products of food category 2.0
1.1 Milk and dairy-based | 1.1.2: Dairy-based drinks - flavoured milk | 2.3 No
drinks and/or fermented threshold
1.6 Cheese and analogues | 1.6.1: Unripened cheese 6.6 0.60
1.6.2 Ripened cheese
1.6.2.1 Ripened cheese, includes rind
1.6.2.2 Rind of ripened cheese
1.6.2.3 Cheese powder
1.6.3 Whey cheese
1.6.4 Processed cheese
1.6.4.1 Plain processed cheese
1.6.4.2 Flavoured processed cheese, including
containing fruit, vegetables, meat etc.
1.6.5 Cheese analogues
1.6.6 Whey protein cheese
1.7 Dairy-based desserts 2.6 0.10
2.0 Fats and oils, and fat emulsions
2.2 Fat emulsions mainly | 2.2.1 Butter No 0.10
or type water-in-oil 2.2.2 Fat spreads, dairy fat spreads and blended | threshold
spreads
24 Fat-based desserts | 2.4.1: Cocoa based spreads, including fillings 2.6 No
excluding dairy-based threshold
dessert products of
food category 1.7
3.0 Edible ices, including sherbet and sorbet 2.6 0.10
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Category
No.

Category

Sub-Categories included

Saturated
fat (g/
100 g or
100 ml)

Sodium

(g/100 g
or 100 ml)

4.0

Fruits and vegetables (including mushrooms and fungi, roots and tubers, pulses and legumes,

and aloe vera), seaweeds, and nuts and seeds

4.1

Fruit

4.1.2 Processed fruit

4.1.2.2 Dried fruit, nuts and seeds

4.1.2.3 Fruit in vinegar, oil, or brine

4.1.2.4 Canned or bottled (pasteurized) fruit
4.1.2.5 Jams, jellies, marmalades, fruit bar/toffee
and fruit cheese

4.1.2.6 Fruit-based spreads (e.g.
excluding products of food category
4.1.2.7 Candied fruit

4.1.2.8 Fruit preparations, including pulp,
purees, fruit toppings and coconut milk

4.1.2.9 Fruit-based desserts, including fruit-
flavoured water-based desserts

4.1.2.10 Fermented fruit products

4.1.2.11 Fruit fillings for pastries

4.1.2.12 Cooked fruit

chutney)

No
threshold

0.40

42

Vegetables (including
mushrooms and
fungi, roots and
tubers, pulses and
legumes, and aloe
vera) sea weeds, nuts
and seeds

4.2.2  Processed  vegetables  (including
mushrooms and fungi, roots and tubers, pulses
and legumes, and aloe vera) sea weeds, nuts and
seeds

4.2.2.2 Dried vegetables (including mushrooms
and fungi, roots and tubers, pulses and legumes,
and aloe vera), seaweeds, and nuts and seeds
4.2.2.3 Vegetables (including mushrooms and
fungi, roots and tubers, pulses and legumes, and
aloe vera), and seaweeds in vinegar, oil, brine, or
soybean sauce

4.2.2.4 Canned or bottled (pasteurized) or retort
pouch vegetables (including mushrooms and
fungi, roots and tubers, pulses and legumes, and
aloe vera), and seaweeds

4.2.2.5 Vegetable (including mushrooms and
fungi, roots and tubers, pulses and legumes, and
aloe vera), seaweed, and nut and seed purees and
spreads (e.g. peanut butter)

4.2.2.6 Vegetable (including mushrooms and
fungi, roots and tubers, pulses and legumes, and
aloe vera), seaweed, and nut and seed pulps and
preparations (e.g. vegetable desserts and sauces,
candied vegetables) other than food category
42.2.5

4.2.277 Fermented vegetable (including
mushrooms and fungi, roots and tubers, pulses
and legumes, and aloe vera) and seaweed
products, excluding fermented soybean products
of food categories 6.8.6, 06.8.7, 12.9.1, 12.9.2.1
and 12.9.2.3

4.2.2.8 Cooked or fried vegetables (including
mushrooms and fungi, roots and tubers, pulses
and legumes, and aloe vera), and seaweeds

No
threshold

0.40

5.0

Confectionery

5.1

Cocoa products and
chocolate  products
including imitations
and chocolate

5.1.3 Cocoa and chocolate products
5.1.4: Imitation chocolate, chocolate substitute
products

2.6

No
threshold
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Category Category Sub-Categories included Saturated | Sodium
No. fat (g/ (g/100 g
100 g or or 100 ml)
100 ml)
substitutes
5.2 Confectionery 5.2.1 Hard candy
including hard and | 5.2.2 Soft candy
soft candy, nougats | 5.2.3 Nougats and marzipans
etc. other than food
categories 5.1, 5.3,
and 54
53 Chewing gum
54 Decorations (e.g. For
fine bakery wares),
toppings (non-fruits),
and sweet sauces
6.0 Cereals and cereal products, derived from cereal grains, from roots and tubers, pulses, legumes
and pith or soft core of palm tree, excluding bakery wares of food category 7.0
6.3 Ready -to -eat 4.0 0.35
cereals, breakfast
cereals, including
rolled oats
6.4 Pastas and noodles | 6.4.1 Fresh pastas and noodles and like products | 1.0 0.25
and like products (e.g. | 6.4.2 Dried pastas and noodles and like products
Rice  paper, rice | 6.4.3 Pre-cooked pastas and noodles and like
vermicelli, soybean | products
pastas and noodles)
6.5 Cereals/pulses  and 2.6 No
starch based desserts threshold
6.7 Pre-cooked or 4.0 0.35
processed
cereals/grains/legume
products
6.8 Soybean products | 6.8.1 Soybean-based beverages No 0.20
(excluding soybean- threshold
based seasonings and | 6.8.2 Soybean-based beverage film 4.0 0.10
condiments of food | 6.8.3 Soybean curd (tofu)
category 12.9) 6.8.4 Semi-dehydrated soybean curd
6.8.4.1 Thick gravy-stewed semi-dehydrated
soybean curd;
6.8.4.2 Deep fried semi-dehydrated soybean
curd;
6.8.4.3 Semi-dehydrated soybean curd, other
than food categories 6.8.4.1 and 6.8.4.2
6.8.5 Dehydrated soybean curd
6.8.6 Fermented soybeans
6.8.7 Fermented soybean curd
6.8.8 Other soybean protein products
7.0 Bakery wares
7.1 Bread and ordinary | 7.1.1 Breads and rolls 2.6 0.25
bakery wares and | 7.1.1.1 Yeast-leavened breads and specialty
mixes breads
7.1.1.2 Soda breads
7.1.2 Crackers
7.1.3 Other ordinary bakery products
7.1.4 Bread-type products, including bread
stuffing and bread crumbs
7.1.5 Steamed breads and buns
7.1.6 Mixes for bread and ordinary bakery wares
7.2 Fine bakery wares | 7.2.1 Cakes, cookies and pies 2.6 0.25
(sweet, salty, | 7.2.2 Other fine bakery products




[9FT II-Evs 4]

A <hl TSI ¢ SHIYNT

55

Category
No.

Category

Sub-Categories included

Saturated
fat (g/
100 g or
100 ml)

Sodium

(g/100 g
or 100 ml)

savoury) and mixes

7.2.3 Mixes for fine bakery wares

8.0

Meat and meat products including poultry

8.2

Processed meat and
poultry products in
whole pieces or cuts

8.2.1 Non-heat treated processed meat and
poultry products in whole pieces or cuts

8.2.1.1 Cured (including salted) non-heat treated
processed meat and poultry products in whole
pieces or cuts

8.2.1.2 Cured (including salted) and dried non-
heat treated processed meat and poultry products
in whole pieces or cuts

8.2.1.3 Fermented non-heat treated processed
meat and poultry products in whole pieces or
cuts

8.2.2 Heat-treated processed meat and poultry
products in whole pieces or cuts

2.6

0.40

8.2.3 Frozen processed meat
products in whole pieces or cuts

and poultry

5.0

No
threshold

8.3

Processed
comminuted meat and
poultry products

8.3.1 Non-heat treated processed comminuted
meat and poultry products

8.3.1.1 Cured (including salted) non-heat treated
processed comminuted meat and poultry
products

8.3.1.2 Cured (including salted) and dried non-
heat treated processed comminuted meat and
poultry products

8.3.1.3 Fermented non-heat treated processed
comminuted meat and poultry products

8.3.2 Heat-treated processed comminuted meat
and poultry products (canned cooked ham,
canned luncheon meat, canned chopped meat)

2.6

0.40

9.0

Fish and fish products,

including molluscs, crustaceans, and echinoderms

9.2

Processed fish and
fish products,
including  molluscs,
crustaceans, and
echinoderms

9.2.1 Frozen fish, fish fillets, and fish products,
including molluscs, crustaceans, and
echinoderms(frozen shrimps or prawns, frozen
lobsters, frozen squid, frozen fin fish and frozen
fish fillets)

5.0

No
threshold

9.2.2 Frozen battered fish, fish fillets and fish
products, including molluscs, crustaceans, and
echinoderms

2.6

0.40

9.2.3 Frozen minced and creamed fish products,
including molluscs, crustaceans, and
echinoderms

5.0

No
threshold

9.2.4 Cooked and/or fried fish and fish products,
including molluscs, crustaceans, and
echinoderms

9.2.4.1 Cooked fish and fish products
9.2.4.2 Cooked molluscs, crustaceans,
echinoderms

9.2.4.3 Fried fish and fish products, including
molluscs, crustaceans, and Echinoderms

9.2.5 Smoked, dried, fermented, and/or salted
fish and fish products, including molluscs,
crustaceans, and echinoderms

and

2.6

0.40

9.3

Semi-preserved  fish
and fish products,
including  molluscs,

9.3.1 Fish and fish products, including molluscs,
crustaceans, and echinoderms, marinated and/or
in jelly

2.6

0.40
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Category Category Sub-Categories included Saturated | Sodium
No. fat (g/ (g/100 g
100 g or or 100 ml)
100 ml)
crustaceans, and | 9.3.2 Fish and fish products, including molluscs,
echinoderms crustaceans and echinoderms, pickled and/or in
brine
9.3.3 Salmon substitutes, caviar and other fish
roe products
9.3.4 Semi-preserved fish and fish products,
including molluscs, crustaceans and
echinoderms (e.g. fish paste), excluding products
of food categories 9.3.1 - 9.3.3
9.4 Fully preserved, 2.6 0.40
including canned or
fermented fish and
fish products,
including  molluscs,
crustaceans, and
echinoderms
12.0 Salts, spices, soups, sauces, salads and protein products
12.5 Soups and broths 12.5.1 Ready-to-eat soups and broths, including 2.6 0.35
canned, bottled, and frozen
12.5.2 Mixes for soups and broths
12.6 Sauces and like 12.6.1 Emulsified sauces and dips 4.0 0.30
products 12.6.2 Non-emulsified sauces
12.6.3 Mixes for sauces and gravies
12.6.4 Clear sauces
12.9 Soybean based 12.9.1 Fermented soybean paste 4.0 0.10
seasonings and 12.9.2 Soybean sauce 4.0 0.30
condiments 12.9.2.1 Fermented soybean sauce
12.9.2.2 Non-fermented soybean sauce
12.9.2.3 Other soybean sauces
14.0 Beverages, excluding dairy products
14.1 Non — alcoholic (soft) | 14.1.2 Fruit and vegetable juices No No
beverages 14.1.2.1 Fruit juices threshold | threshold
14.1.2.2 Vegetable juices
14.1.2.3 Concentrates of fruit juices
14.1.2.4 Concentrates of vegetable juices
14.1.3 Fruit and vegetable nectars No No
14.1.3.1 Fruit nectar threshold | threshold
14.1.3.2 Vegetable nectar
14.1.3.3 Concentrates of fruit nectar
14.1.3.4 Concentrates of vegetable nectar
14.1.4 Water-based flavoured drinks, including | No 0.30
“sport”, “energy” or ‘“electrolyte” drinks and | threshold
particulated drinks, includes carbonated fruit
beverages, carbonated beverages with fruit
14.1.4.1 Carbonated water-based flavoured
drinks;
14.1.4.2 Non-carbonated water-based flavoured
drinks, including punches and ades
14.1.4.3 Concentrates (liquid or solid) for water-
based flavoured drinks
14.1.5 Coffee, coffee substitutes, tea, herbal | No No
infusions threshold | threshold
14.1.5 Other hot cereal and grain beverages, | No 0.20
excluding cocoa threshold
15.0 Ready-to-eat savouries
15.1 Snacks and savouries | | 26 | 0.25
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Category Category Sub-Categories included Saturated | Sodium

No. fat (g/ (g/100 g
100 g or or 100 ml)
100 ml)

— potato, cereal, flour
or starch based
(fromroots and tubers,
pulses and legumes)

15.2 Processed nuts No 0.05
including coated nuts threshold
and nut mixtures
15.3 Snacks - fish based No 0.25
threshold
16.0 Prepared Foods 2.6 0.35

Schedule - 11
(See regulation 5(4) (d))

Exempted Food categories

Category No. Category

1.1.1 Milk and buttermilk (plain)

1.1.1.1 Milk (plain)

1.1.1.2 Buttermilk (plain)

1.2 Fermented and renneted milk products (plain), excluding food category

1.2.1 Fermented milks (plain)

1.2.1.1 Fermented milks (plain), not heat-treated after fermentation

1.2.1.2 Fermented milks (plain), heat-treated after fermentation

1.2.2 Renneted milk (plain)

1.3 Condensed milk and analogues (plain)

1.3.1 Condensed milk (plain), evaporated milk(s),sweetened condensed

1.3.2 Beverage whiteners

1.4 Cream (plain) and the like cream and malai

1.4.1 Pasteurized cream (plain), cream and malai

142 Sterilized and UHT creams, whipping and whipped creams, and reduced fat creams (plain)

1.4.3 Clotted cream (plain)

1.4.4 Cream analogues

1.5 Milk powder and cream powder and powder analogues (plain)

1.5.1 Milk powder and cream powder (plain)

1.5.2 Milk and cream powder analogues

1.8 Whey and whey products, excluding whey cheeses

1.8.1 Liquid whey and whey products, excluding whey cheeses

1.8.2 Dried whey and whey products, excluding whey cheeses whey powder

2.1 Fats and oils essentially free from water

2.1.1 Butter oil, anhydrous milk fat, ghee

2.1.2 Vegetable oils and fats

2.1.3 Lard, tallow, fish oil, and other animal fats

2.3 Fat emulsions mainly of type oil-in-water, including mixed and/or flavoured products based
on fat emulsions

4.1.1 Fresh fruit

4.1.1.1 Untreated fresh fruit

4.1.1.2 Surface treated fresh fruit

4.1.1.3 Peeled or cut fresh fruit

4.1.2.1 Frozen fruit

4.2.1 Fresh vegetables, (including mushrooms and fungi, roots and tubers, pulses and legumes, and
aloe vera), seaweeds and nuts and seeds

4.2.1.1 Untreated fresh vegetables, (including mushrooms and fungi, roots and tubers, pulses and
legumes including soybeans, and aloe vera), seaweeds and nuts and seeds;
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Category No. Category

42.1.2 Surface-treated fresh vegetables, (including mushrooms and fungi, roots and tubers, pulses
and legumes, and aloe vera), seaweeds and nuts and seeds;

42.1.3 Peeled, cut or shredded fresh vegetables, (including mushrooms and fungi, roots and tubers,
pulses and legumes, and aloe vera), seaweeds and nuts and seeds

4221 Frozen vegetables (including mushrooms and fungi, roots and tubers, pulses and legumes, and
aloe vera), seaweeds and nuts and seeds

5.1.1 Cocoa mixes (powders) and cocoa mass/cake

5.1.2 Cocoa mixes (syrups)

6.1 Whole, broken, or flaked grain, including rice

6.2 Flours and starches (including soybean powder)

6.2.1 Flours

6.2.2 Starches

6.6 Batters

8.1 Fresh meat and poultry

8.1.1 Fresh meat and poultry whole pieces or cuts

8.1.2 Fresh meat and poultry comminuted.

8.3.3 Frozen processed comminuted meat and poultry products

8.4 Edible casings (e.g. Sausage casings)

9.1 Fresh fish and fish products, including molluscs, crustaceans, and echinoderms

9.1.1 Fresh fish

9.1.2 Fresh molluscs, crustaceans, and echinoderms

10.0 Eggs and egg products

10.1 Fresh eggs

10.2 Egg products

10.2.1 Liquid egg products

10.2.2 Frozen egg products

10.2.3 Dried and/or heat coagulated egg products

10.3 Preserved eggs, including alkaline, salted, and canned eggs

10.4 Egg-based desserts

11.0 Sweeteners, including honey

11.1 Refined and raw sugars

11.1.1 White sugar, dextrose anhydrous, dextrose monohydrate, fructose

11.1.2 Powdered sugar, powdered dextrose

11.1.3 Soft white sugar, soft brown sugar, glucose syrup, dried glucose syrup, raw cane sugar,
khandsari sugar (sulphur sugar), bura sugar

11.1.3.1 Dried glucose syrup used to manufacture sugar confectionery

11.1.3.2 Glucose syrup for manufacture of sugar confectionery (golden syrup)

11.1.4 Lactose

11.1.5 Plantation or mill white sugar (plantation white sugar, cube sugar, misri)

11.2 Brown sugar excluding products of food category 11.1.3

11.3 Sugar solutions and syrups, also (partially) inverted, including treacle and molasses,
excluding products of food category 11.1.3

11.4 Other sugars and syrups

11.5 Honey

11.6 Table-top sweeteners including those containing high intensity sweeteners (saccharin sodium,
aspartame, acesulfame potassium, sucralose)

12.1 Salt and salt substitutes

12.1.1 Salt (including edible common salt, iron fortified salt, iodized salt)

12.1.2 Salt substitutes

12.2 Herbs, spices, seasonings and condiments (e.g. seasoning for instant noodles)

12.2.1 Herbs, spices including masalas

12.2.2 Seasonings and condiments

12.3 Vinegars

12.4 Mustards

12.7 Salads and sandwich spreads excluding cocoa-and nut based spreads of food categories
4.2.2.5and 5.1.3

12.8 Yeast and like products
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Category No. Category
12.10 Protein products other than from soybeans
13.0 Foodstuffs intended for particular nutritional uses
13.1 Infant formulae, follow-on formulae, and formulae for special medical purposes for infants
13.1.1 Infant formulae
13.1.2 Follow-up formulae
13.1.3 Formulae for special medical purposes for infants
13.2 Complementary foods for infants and young children
13.3 Dietetic foods intended for special medical purposes (excluding products of food category
13.1
13.4 Dietetic formulae for slimming purposes and weight reduction
13.5 Dietetic foods (e.g. supplementary foods for dietary use) excluding products of food
categories13.1- 13.4 and 13.6
13.6 Food supplements
14.1.1 Waters
14.1.1.1 Natural mineral waters and source waters
14.1.1.2 Table waters and soda waters
14.2 Alcoholic beverages, including alcohol-free and low-alcoholic counterparts
14.2.1 Beer and malt beverages
14.2.2 Cider and Perry
14.2.3 Grape wines
14.2.3.1 Still grape wine
14.2.3.2 Sparkling and semi-sparkling grape wines
14.2.3.3 Fortified grape wine, grape liquor wine, and sweet grape wine
14.2.4 Wines (other than grape)
14.2.5 Mead
14.2.6 Distilled spirituous beverages containing more than 15% alcohol
14.2.7 Aromatized alcoholic beverages
Schedule-III
(See regulation 4.2 (7) (f))
(1) Every package of fortified food shall carry the words “fortified with ............ (name of the fortificant)” and

the logo, as specified below, on the label. It may also carry a tag line “Sampoorna Poshan Swasth Jeevan” under

the logo.

Fr— Fr—
Fortified with.... e T BIfEESS
SAMPOORNA POSHAN

SWASTHA JEEVAN FEYOT 9IOT TET SfaeT
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E

CE+

11,

4 —

PC

All dimensions in millimeters
A B C D a E (wxh) F (wxh) G (wxh)
20 20 22 3.1 0.8 7.27x9.51 5.67 x5.84 16.98 x 10.93
40 40 4.4 6.3 1.7 14.54 x 19.03 11.35x11.68 33.96x21.87
80 80 89 125 34 29.08 x 38.07 22.7x23.36 67.92x43.75
160 160 179 254 6.9 58.17 x76.14 4539x46.72 135.85x 875
320 320 35.6 50.6 13.8 116.35x 152.29 90.77 x 93.44 275.25x175.01
COLOR CODES COLOR CODES

PANTONE 3005 C
€-100, M-46, ¥-2, K-0
R-0, G 116, B-200
Web- 0074C8

PANTONE BLACK
€-0, M-0, Y-0, K-100
R-35, G-31, B-32
Web- #231F20

(2) Every package of organic food shall carry the logo as specified below:

Schedule- IV
(See regulations 6 (1), 7(4) (a), 7(6)(e) and 8(4))

1. Mandatory Declarations:

(1) Every package of food containing the following ingredients/additives shall bear the following declarations on the
label in a rectangular box, namely,-

SI. No. Ingredients/additives Declarations
1. 10% or more polyols POLYOLS MAY HAVE LAXATIVE EFFECT
2. 10% or more polydextrose POLYDEXTROSE MAY HAVE LAXATIVE
EFFECT
3. Added caffeine CONTAINS ADDED CAFFEINE
Provided if caffeine is added in the products, the
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quantity of the added caffeine (in ppm) shall also be
declared in the list of ingredients.
4. Isomaltulose Contains Isomaltulose----- (calories)

(2) Every package containing the following articles of food shall bear the following declarations on the label in a
rectangular box, namely, -

SI. No. Articles of food Declarations
1. Maida treated with improver or bleaching agents | WHEAT FLOUR TREATED WITH
IMPROVER/BLEACHING AGENTS, TO BE
USED BY BAKERIES ONLY
2. Dried Glucose Syrup containing sulphur dioxide | DRIED GLUCOSE SYRUP FOR USE IN SUGAR
exceeding 40 ppm CONFECTIONERY ONLY
3. Fruit squash by whatever name it is sold, | CONTAINS ADDITIONAL
containing additional sodium or potassium salt SODIUM/POTASSIUM SALT
4. Bakery and Industrial Margarine made from | This package of Bakery & Industrial Margarine is
more than 30 per cent of Rice Bran Oil made from more than 30 per cent of Rice Bran Oil
by Wt.
5. Flavour emulsion and flavour paste meant for | FLAVOUR EMULSION AND FLAVOUR PASTE

use in carbonated or non-carbonated beverages FOR USE IN CARBONATED OR NON-
CARBONATED BEVERAGES ONLY

6. Cheese(s), if coated/packed in food grade waxes | COATED WAX TO BE REMOVED BEFORE
CONSUMPTION

7. Frozen Desert/Frozen Confection Frozen Desserts/Frozen Confection is made with

Edible = Vegetable  Oil*/and

Vegetable Fat*

8. Common Salt COMMON SALT FOR IODISATION*/ IRON
FORTIFICATION*/ANIMAL USE#/
MEDICINE*/INDUSTRIAL USE*

9. Fresh fruit if coated with wax Coated with wax (give name of wax)

10. Gelatin meant for human consumption Gelatin Food Grade

* Strike out whatever is not applicable.

(3) Every package containing the following articles of food and advertisement relating thereto shall carry the warning
and/or declaration, in a rectangular box, namely, -

SI. No. Articles of food Declarations
1. Pan Masala CHEWING OF PAN MASALA IS INJURIOUS
TO HEALTH
2. Supari CHEWING OF SUPARI IS INJURIOUS TO
HEALTH
3. Aspartame  (Methyl  ester),  Acesulfame | (i) Contains........... (name of artificial sweetener)
Potassium, Sucralose and Saccharin Sodium,
Neotame marketed as “Table Top Sweetener” (ii) Not recommended for children
4. Aspartame (Methyl ester), marketed as “Table | “Not for Phenylketonurics”
Top Sweetener”

(4) Every package of food containing the following ingredients/additives and advertisement relating thereto shall carry
the following warning and declaration, in a rectangular box, namely,-

SI. No. Ingredients/additives Declarations

1. Artificial/non-nutritive sweeteners mentioned in | (i) This contains................. (Name of the
Food Safety and standards (Food Products | artificial/non-nutritive sweeteners).
standards and Food Additive) Regulations, 2011

(ii) Not recommended for children.

(iii) *Not for Phenylketonurics (if Aspartame is
added)

2. Mixture of Aspartame (Methyl Ester) and | (i) This......name of food) contains........... and
Acesulfame Potassium Sweeteners mentioned in | admixture of Aspartame (Methyl Ester and
Food Safety and standards (Food Products | Acesulfame Potassium).

standards and Food Additive) Regulations, 2011
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(i1) Not recommended for children.

(iii) *Not for Phenylketonurics (if Aspartame is
added)

3. Every package of food which is permitted to | CONTAINS ARTIFICIAL SWEETENER AND
contain artificial sweetener mentioned in Food | FOR CALORIE CONCIOUS

Safety and Standards (Food Products standards
and Food Additive) Regulations, 2011

4. Monosodium Glutamate This package of (name of the food contains
added)............ MONOSODIUM GLUTAMATE

NOT RECOMMENDED FOR INFANTS BELOW
-12 MONTHS AND PREGNANT WOMEN

* Strike out whatever is not applicable.
(5) One time usable plastic bottles of packaged drinking water and mineral water shall carry the following declaration.

CRUSH THE BOTTLE AFTER USE

(6) Every package of fat spread, milk products, milk based fruit drink, fermented milk products, soy and rice drink,
cheese products, yoghurt products, spice sauces, salad dressings, juices and nectars containing plant stanol esters shall

bear the following label, namely: —

¢ (Contains Plant Stanol Esters (as Plant Stanols )---gm/100 gm or 100ml.

¢ Patients on cholesterol lowering medication should use the product under
medical supervision.

e May not be nutritionally appropriate for pregnant and lactating women and
children under the age of five years.

e CONSUMPTION OF MORE THAN 3g. PER DAY, TOTAL OF STEROL, STANOLS
OR COMBINATION THEREFOF SHALL BE AVOIDED.

(7) Every package of biscuits, bread, cakes, breakfast cereals, carbonated water, thermally processed fruits, fruit juices,
fruit nectars, fruit beverages, fruit squashes, jam, jelly, fruit cheese, marmalade, dairy based drinks, milk powder,
carbohydrate- based and milk product based sweets like gulabjamun, rosogolla, peda, khoya burfi, macroni products,
noodles, pasta, sweets and confectionery, candies and icings, savories and snacks wherever the trehalose is added shall

bear the following label, namely:—

Contains Trehalose

(8) Every package of flakes and ready to eat dry breakfast cereals, noodles, pasta, salad dressings or toppings and
spreads; table top fibre as filler or carrier, cereals and other snack food or savouries and bakery products including
biscuits, cookies, bread, cake mix and pastries and other products where dextrin is allowed under Food Safety and
standards (Food Products standards and Food Additive) Regulations, 2011, containing added Dietary Fibre (Dextrin-

soluble fibre), shall bear the following declarations, namely:-

Contains Dietary Fibre (Dextrin) ----- (Source of soluble Dietary Fibre)
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(9) Fat spread, milk products, milk based fruit drink, fermented milk products, soy and rice drinks, cheese products,
yoghurt products, spice sauces, salad dressings, juices and nectars, edible oils, and bakery products containing plant

sterol shall contain the following declarations, namely: -

e (Contains Plant Sterol (as Phytosterols) ---g/100g or 100ml.

e Patients on cholesterol lowering medication should use the
product under medical supervision

e May not be nutritionally appropriate for pregnant and lactating
women and children under the age of five years.

e CONSUMPTION OF MORE THAN 3g/DAY, TOTAL OF STEROL,
STANOLS, OR COMBINATION THEREOF, SHOULD BE AVOIDED

(10) (a) The label of a food, which has been treated with ionizing radiation, shall carry a written statement indicating the
treatment in close proximity to the name of the food.

(b) Any food that has undergone the process of irradiation provided under Regulation 2.13 of Food Safety and
Standards (Food Products Standards and Food Additives) Regulations, 2011, shall bear the Radura logo in green

colour and following declaration on the label, namely: -

PROCESSED BY RADIATION

t\

Name of the Product:
Purpose of Radiation Processing:
Operating License No. :

Batch Identification No. (BIN) (as prov1ded by facility):
Date of Processing....

2. Specific requirements/ restrictions on manner of labelling
2.1 Labelling of infant milk substitute and infant food.-

(1) An article of infant milk substitutes /infant foods, whose standards are not prescribed under Food Safety and
Standards (Food Products standards and Food Additives) Regulations, 2011 shall be manufactured for sale,
exhibited for sale or stored for sale only after obtaining the approval of such articles of food and its label from the
Authority.

(2) Without prejudice to any other provisions relating to labelling requirements contained in these regulations, every
container of infant milk substitute or infant food or any label affixed thereto shall indicate in a clear, conspicuous
and in an easily readable manner, the words “IMPORTANT NOTICE” in capital letters and indicating there under
the following particulars, namely:-

(a) astatement “MOTHER’S MILK IS BEST FOR YOUR BABY” in capital letters. The types of letters used
shall not be less than five millimetres and the text of such statement shall be in the Central Panel of every
container of infant milk substitute or infant food or any label affixed thereto. The colour of the text printed
or used shall be different from that of the background of the label, container as the case may be. In case of
infant food, a statement indicating “infant food shall be introduced only (after the age of six months and up
to the age of two years)” shall also be given;

(b) a statement that infant milk substitute or infant food should be used only on the advice of a health worker.
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(c) a warning that infant milk substitute or infant food is not the sole source of nourishment of an infant;

(d) a statement indicating the process of manufacture (e.g spray dried) except in case of infant foods,
instruction for appropriate and hygienic preparation including cleaning of utensils, bottles and teats and
warning against health hazards of inappropriate preparations, as under:

“Warning/ caution-Careful and hygienic preparation of infant foods/infant milk substitute is most essential
for health. Do not use fewer scoops than directed since diluted feeding will not provide adequate nutrients
needed by your infant. Do not use more scoops than directed since concentrated feed will not provide the
water needed by your infant”.

(e) the storage condition specifically stating “store in a cool and dry place in an air tight container” or the like
(after opening use the contents within the period mentioned or the expiry date whichever is earlier);

(f) the feeding chart and directions for use and instruction for discarding leftover feed,

(g) Instruction for use of measuring scoop (level or heaped) and the quantity per scoop (scoop to be given with

pack);

(h) the protein efficiency ratio (PER) shall be minimum 2.5 if the product is claimed to have higher quality
protein;

(i) the specific name of the food additives, if permitted, shall be declared in addition to appropriate class
names.

(3) No containers or label referred to in 2.1(2) relating to infant milk substitute or infant food shall have a picture of
infant or women or both. It shall not have picture or other graphic materials or phrases designed to increase the
saleability of the infant milk substitute or infant food. The terms “Humanised” or ‘“Maternalised” or any other
similar words shall not be used. The Package and/or any other label of infant milk substitute or infant food shall
not exhibit the words, “Full Protein Food”, “energy Food”, “Complete food” or “Health Food” or any other
similar expression.

(4) The containers of infant milk substitute meant for (premature baby (born before 37 weeks)/low birth weight infant
(less than 2.5kg) or labels affixed thereto shall indicate the following additional information, namely:-

(a) the words [PREMATURE BABY (BORN BEFORE 37 WEEKS) LOW BIRTH WEIGHT (LESS THAN
2.5 KG] in capital letters along with the product name in central panel;
(b) a statement “the low birth weight infant milk substitute shall be withdrawn under medical advice as soon as
the mother’s milk is sufficiently available”; and
(c) astatement “TO BE TAKEN UNDER MEDICAL ADVICE” in capital letters.
(5) The product which contains neither milk nor any milk derivatives shall be labelled “contains no milk or milk
products or milk derivatives” in conspicuous manner.

(6) The container of infant milk substitute for lactose or lactose and sucrose intolerant infants or label affixed thereto
shall indicate conspicuously “LACTOSE-FREE or SUCROSE-FREE or LACTOSE and SUCROSE-FREE” in
capital letters and statement “TO BE TAKEN UNDER MEDICAL ADVICE”

(7) The container of infant milk substitute meant for infants with allergy to cow’s /buffalo’s milk protein and proteins
listed as potential allergen under regulation 4.2.2 clause (f) thereto shall indicate conspicuously
“HYPOALLERGENIC FORMULA” and statement “TO BE TAKEN UNDER MEDICAL ADVICE” in capital
letters on the label.

(8) There shall be a surrounding line enclosing the declaration where the words “not recommended for babies under 6
months of age” are required to be used.

(9) The distance between any part of the words “not recommended for babies under 6 months of age” surrounding the
line enclosing these words shall not be less than 1.5 mm.

Labelling of edible oils and fats
(1) The package, label or the advertisement of edible refined vegetable oils and fats shall not use any exaggerated
expressions like “Super-Refined”, “Extra-Refined”, “Micro-Refined”, “Double refined,”, Ultra-Refined”.

(2) Every package of vanaspati made from more than 30 percent of Rice bran oil shall bear the following label,
namely: -

“This package of vanaspati is made from more than 30 per cent Rice bran oil by weight”
(3) A package containing annatto colour in vegetable oils shall bear the following label namely:—

Contains Annatto colour
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(4) Every package containing an admixture of edible oils shall carry the following label declaration immediately
below its brand name/trade name on front of pack, namely:-

Blended Edible Vegetable Oil
(Name and nature* of edible vegetable 0il) .......ccccccceecernnnen % by
weight
(Name and nature* of edible vegetable 0il)..........ccocueeenncene % by
weight

(*i.e. in raw or refined form)

The font size of the label declaration “Blended Edible Vegetable Oil” shall not be less than 5 mm and for label
declaration “Name and nature of edible vegetable oil.....% by weight”, font size shall not be less than 3mm:

Provided that the font size of the label declaration shall not be less than 10mm in case the net quantity of the
edible oil contained in the packages is 5 litre and above.

There shall also be the following declaration in bold capital letters along with the name of product on
front/central panel,-

NOT TO BE SOLD LOOSE

2.3 Coffee-Chicory Mixture

(1) Every package containing a mixture of coffee and chicory shall have affixed to it a label upon which shall be
printed the following declaration:
Coffee blended with Chicory
This mixture contains
Coffee.....oovviiiiiiiiiiiiiien, Percent
Chicory......ccoovvviiiiiiiiiiiin Percent
(2) Every package containing Instant Coffee-Chicory mixture shall have affixed to it a label upon which shall be
printed the following declarations:
Instant Coffee-Chicory mixture made from blends of coffee and chicory
Coffee......oveiriiiiiiiiiiiien, Percent
Chicory......ccoovvviiiiiiiiiiinin Percent

24 Labelling of Milk and Milk products
(1) All Milk powders, skimmed milk powders and condensed milk or similar products, which can be reconstituted
into liquid milk, shall carry the following declaration on label:

| Not to be used as infant milk substitute |

(2) In the case of condensed milk (sweetened and flavoured):

| NOT TO BE USEDFOR INFANTS BELOW SIX MONTHS |

2.5 Labelling prohibitions on packaged drinking water and packaged mineral water

(1) No claims concerning medicinal (preventative, alleviative or curative) effects shall be made in respect of the
properties of the product covered by the standard. Claims of other beneficial effects related to the health of the
consumer shall not be made”

(2) The name of the locality, hamlet or specified place may not form part of the trade name unless it refers to
packaged water collected at the place designated by that trade name.

(3) The use of any statement or of any pictorial device which may create confusion in the mind of the public or in any
way mislead the public about the nature, origin, composition, and properties of such waters put on sale is
prohibited.
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2.6 Labelling of ‘Gluten Free’ products

(1) The term "Gluten Free" shall be printed in the immediate proximity of the name of the product in the case of
products described in regulation 2.14 of the Food Safety and Standards (Food Products Standards and Food

Additives) Regulations, 2011, namely:-

“Gluten Free”

In case any gluten free product is manufactured in a plant where gluten containing products are also manufactured
this shall be declared on the label as “Processed in a plant where gluten containing products are manufactured”

2.7 Labelling of Alcoholic Beverages
The labels of Alcoholic Beverages shall carry a statutory warning as mentioned below, printed in English

language. In case, respective states wish the same to be printed in their local or regional language, the same shall
be allowed, without the need for repeating the English version. The font size of statutory warning shall not be
less than 1.5 mm for pack size up to 200 ml and 3 mm for pack size above 200 ml.

CONSUMPTION OF ALCOHOL IS INJURIOUS TO HEALTH.
BE SAFE - DON'T DRINK AND DRIVE

PAWAN AGARWAL, Chief Executive Officer
[ADVT.-III/4/Exty./111/19]
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